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In The Hon’ble High Court of Judicature at Allahabad
Lucknow Bench, Lucknow

L4
Civil Misc. Application No. 7 of 2010

= TEN TODAY
s in re:

G) Writ Petition No. 4436 (MB) of 2003
6 MAR 7010 Brikeshwar Tiwari, aged about 61 years, S/o late Rajeshwar
LA
Tiwari, R/o 1/106, Vishwas Khand, Gomti Nagar, Lucknow.

Petitioner/Applicant

Sewage Treatment Plant ...  Petitioner
Versus
State of U.P. and others ... Opposite Parties
CONNECTED WITH

Wit Petition No. 2598 (MB) of 2007
Gomti Nagar Jan Kalyan Maha Samiti ...  Petitioner
Versus
State of U.P. and others ... Opposite parties
2R AND
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Writ Petition No. 6748 (MB) of 2008
Bhanwari Lal Petitioner
Versus

State of U.P. and others ... Opposite Parties

Application for interim relief

The humble applicant abovenamed most respectfully

submits as under:-

WHEREFORE, for facts and reasons stated in the
accompanying affidavit, it is most respectfully prayed that this
Hon’ble Court may kindly be pleased to direct the respondents
not to make any construction within hundred metres distance
from the Gomti Riverbed and construct the retaining wall

forthwith.

Such any other order or direction under the

circumstances may also be passed in favour of the applicant.

R gy
Place : Lucknow (B.K. Singh)
Dated : & [3-[_1_ & Advocate

Counsel for the applicant
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In The Hon’ble High Court of Judicature at Allahabad
Lucknow Bench, Lucknow

Writ Petition No. 4436 (MB) of 2003

b

AFFIBAVIT |

2010

Sewage Treatment Plant ...  Petitioner
Versus
State of U.P. and others ... Opposite Parties
CONNECTED WITH

Writ Petition No. 2598 (MB) of 2007

Gomti Nagar Jan Kalyan Maha Samiti ...  Petitioner
Versus
State of U.P. and others ... Opposite parties
AND

Writ Petition No. 6748 (MB) of 2008

= Bhanwari Lal ...  Petitioner
(o( %/ i Versus
State of U.P. and others ...  Opposite Parties
AFFIDAVIT

I, Brikeshwar Tiwari, aged about 63 years, S/o late

Rajeshwar Tiwari, R/o 1/106, Vishwas Khand. Gomti Naoar
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Lucknow, the deponent do hereby solemnly affirm and state on

oath as under:-

That the deponent who is the General Secretary of the
Gomti Nagar Jan Kalyan Maha Samiti has been elected in
the year 2006 and has power to file affidavit on behalf of
the Gomti Nagar Jan Kalyan Maha Samiti and is doing
pairvi of the case and as such he is fully conversant with

the facts deposed to hereunder:

That on 17.7.2008 and in the month of October, 2009, the
National Environmental Engineering Research Institute
(Council of Scientific and Industrial Research), Nehru
Marg, Nagpur — 440 020 submitted detailed reports for
removal of Municipal Solid Waste (MSW) and in the
detailed report submitted in the month of October, 2009, it
is clearly stated that no construction can be allowed on
the riverbed within 100 mts. distance from the riverbed
appropriately determined by the high-flood line from
environmental point of view. Prior to commencement of
any construction and developmental activity, all the
concerned government organizations should ensure that
the proposed constructions/development will be beyond
flood prone area, considering the high flood line of the

river in that area. In addition, it is suggested that no



commercial or residential activities should be allowed on

such a reclaimed area.

That considering the environmental impact, on 17.9.2009,
23.11.2009 and 4.12.2009, this Hon’ble Court has been
pleased to pass the orders on the statement made by the

learned Chief Standing Counsel.

That on 17.9.2009, this Hon’ble Court has been pleased
to observe that no construction activity should be carried
out at the place where the garbage was dumped near
Gandhi Sethu, even then, the respondents-State
Government and Lucknow Development Authority made

various constructions.

That till date, single a step has not been taken by the

Lucknow Nagar Nigam, which is the Nodal Agency for

removal of Municipal Solid Waste (MSW) as well as for

construction of retaining wall, as suggested by the
National Environmental Engineering Research Institute

(NEERI).

That there are categorical statements made by the
learned Chief Standing Counsel on 17.9.2009,
23.11.2009 and 4.12.209 in which it is stated that they are
constructing the retaining wall and they will not make any

construction within hundred metres distance from Gomti
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River, as suggested by the National Environmental
Engineering Research Institute (NEERI), even then till
date neither any retaining wall has been constructed by
any agency nor any step has been taken for saving the
Gomti River and total riverbed near the Gandhi Sethu
approximately 3 kms. has been occupied by the

respondents by filling the soil.

7. That if the riverbed of the Gomti River be allowed to cover
by the respondents, the impact may be hazardous at the
time of flood and due to shortage of place for groundwater

re-charging, the Gomti River may become arid.

8.  That on 4.12.2009, this Hon'ble Court has been pleased
to pass the order that there is no reason to disbelieve the
statement made by the learned Chief Standing Counsel
and if any violation is done, the same shall be brought to
the knowledge of the Court so that appropriate action may

be taken.

That the total riverbed of Gomti River from Gomti Barrage
to La Martiniere has been covered by the respondents,
without leaving hundred metres area, as suggested by the
National Environmental Engineering Research Institute
(NEERI) and till date, steps have not been taken for

removal of Municipal Solid Waste (MSW).
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10.  That the petitioner has already filed certain photographs
relating to the various constructions, as observed in the
order dated 4.12.2009 and this Hon'ble Court may kindly
appoint the Advocate Commissioner to ascertain the fact
that whether the respondents are making constructions
within hundred metres distance from the Gomti Riverbed

or not and whether the respondents are constructing the

retaining wall.

11.  That under these circumstances, it is expedient in the
interest of justice that this Hon'ble Court may kindly be
pleased to direct the respondents not to make any
construction within hundred metres distg e from the
Gomti Riverbed and construct the retaining wali forthwi

Place: Lugknow
Dated: & | 2|4 =
VERIFICATION

I, the abovenamed deponent, do hereby verify that the
contents of paras 1 to 11 of this affidavit are true to my personal
knowledge. No part of it is false and nothing\material has been
concealed. So help me God.

Place : Lucknow
Dated: 4 | =2 (1 » epgngfit
I identify the deponent who has signed before me. i
bt
: Advocate
Solemnly affirm before me on ¢ |=zla & at \o.uo
p-m./am. by Mr.Brikeshwar Tiwari, the deponent, who is identified
by Sri B. K. Singh, Advocate, High Court, Lucknow.

I have satisfied myself by examining the deponent that he
understood the contents of the affidavit, which has read out and

explained by me. &
o) 'S:"’f‘)-(” ‘?:é*’ ? Li—bath Commissioner

Luc! w.
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IN THE HON’BLE HIGH COURT OF JUDICATURE AT

ALLAHABAD
SITTING AT LUCKNOW,

W/P No. 4436 (M/B)/2003

Sewage TreatmentPlant  ................ Petitioner/Respondent
Versus

State of UP & others ... Opposite Parties / Deponent

APPLICATION FOR AFFIDAVIT TO BE TAKEN ON RFECORD

For the facts, reasons and circumstances stated in the
accompanying counter affidavit, it is most respectfully prayed that
this Hon'ble Court may kindly be pleased to take the affidavit on
record in the interest of justice.

Any other suitable order or direction which this Hon’ble Court
may deem fit just and proper in the circumstances »t the case may
also be passed in favour of the opp. Party.

Place : LUcknow

Date 733 e : %
(LP/Singh,

Advocate,
Counsel for Deponent



- 2®

IN THE HONBLE HIGH COURT OF JUDICATURE AT
ALLAHABAD
SITTING AT LUCKNOW.

W/P No. 4436 (M/B)/2003

= " -“.‘.\ - p e
R, Connty !

g
Sewage Treatment Plant ~ ................ Petitioner/Respondent
Versus
State of UP & others ... Opposite Parties / Depohent

AFFIDAVIT IN COMPLIANCE OF HON’BLE COURT’S ORDER
DATED 25-05-2010 ON BEHALF OF UP JAL NIGAM

I, Ravi Rastogi, aged about 58 years, son of Sri B.P.
Rastogi presently posted as General Manager, Gomti Pollution
Control Unit, UP. Jal Nigam, Lucknow, the deponent do hereby

sofemnly affirm and state on oath as under:

That the deponent is presently posted as General Manager,
Gomti Pollution Control Unit, UP. Jal Nigam, Lucknow and he
has been authorized to swear and file this affidavit on behalf
of UP Jal Nigam as such he is fully conversant with the facts

and circumstances of the case and on the basis of record.

The deponent submits as under.

2. That this Hon'ble court was pleased to direct to furnish a
progress report for the water management, water available

during summer and establishment of sewage treatment plant.



q,\‘\\ 5

111

2 -

3. That it is submitted that UP Jal Nigam is an implementing
agency on behalf of local body i.e. Nagar Nigam Lucknow/ Jal
Sansthan for execution, planning and design for drinking

water supply and the sewage disposal.

4. It is further submitted that Jal Nigam is preparing detailed
project report under Jawahar Lal Nehru Urban Renewal
Mission Programme under which funding pattern is 50% by
Government of India, 20% by State Government and rest
30% by local bodies. It is further submitted that Master
planning of water supply and sewerage works for the year
2040 has been done for Lucknow town and has been
approved by the Govt. of India under JNNURM Programme.

5.  That for Master Planning of Sewerage Works, Lucknow town
is divided into 4 Sewerage Districts. Sewerage District-l
estimate amounting to Rs. 236.234 Crore has been
sanctioned by Govt. of India. The Ministry of Urban
Development, Govt. of India has sanctioned the DPR of

i Sewerage District-lll Part-l for an amount of Rs. 262.16 Crore
in the meeting of C.S.M.C. dated 21.11.2008 and Sewerage
District-1ll Part-ll for an amount of Rs. 214.43 Crore in the
meeting dated 29.12.2008.

6. That the detailed Project Report of Sewerage District-1l & [V
are under preparation which will be soon submitted to Gowt,
of India. The details of work proposed in different Sewerage
District is being annexed as ANNEXURE NO.l to this
affidavit.

That the Government of India/ U.P. Government has released
Rs. 138.78 Crore upto 30.04.2010 against detailed broject
report of Sewerage District-l (amounting to Rs.236.23 crore).
The Govt. of India has released Rs. 32.76 Crore for
Sewerage District-Ill Part-l on dated 16.12.2008 and Rs.

{2 ..,\ s
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Sewerage District-lll part-| and part-ll has been awarded and the
work is in progress.

That the sewerage scheme of District-| covers approximately 337
Km of sewer laying, construction of one sewage pumping station
of 56 mid capacity and one No. STP of 14 mid at Daulatganj and
other relevant appurtenant works. 64.00 Km of sewer line has
been laid from 04.12.2009 to 20.05.2010 and the progress of
total laid sewer line upto 20.05.2010 is 274 Km. 67% work of
sewage pumping station and 97% work of Sewage Treatment
Plant has been completed. An expenditure of Rs.134.50 Crore
has been made upto 30.04.2010 against release of Rs.138.78
Crore. 15.00 Km sewer has been laid against 485.00 Km sewer
in District-lll Part-l and 8.00 Km sewer has been laid against
352.00 Km sewer in District-Ill Part-Il. A chart showing Physical
and Financial progress of works under JNNURM Programme is
being annexed as ANNEXURE NO. Il to this affidavit.

That so far concrete steps in regard to progress of
SewageTreatment Plant is concerned, it is submitted that the
construction of 345 mid STP is going on in full swing and 85% of
work has been completed till date. One unit of 115 mid capacity
will start from 15.06.2010 at Bharwara, Lucknow and the
remaining two units of STP will be completed by December'
2010. The progress of different component of 345 mid STP is
annexed as ANNEXURE NO.II to this affidavit.

It is further submitted that the laying of 2100 mm dia rising main
has been completed and laying of 1800 mm dia rising main is in
progress. The detailed upto date chart showing work done under
Gomti Action Plan Phase-l and Phase-ll has been prepared
and is annexed as ANNEXURE NO. IV & ANNEXURE NO.
V to this affidavit.

That so far installation of new tube wells under JNNURM is
concerned, out of 40 new tube wells, works of all 40 new tube
wells have been completed and commissioned. In addition to
this, against installation of 21 tube wells under five piped
water supply schemes,the work of18 tube wells has
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13.

14.

15.

16.
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been completed and commissioned and the commissioning
work of 1 tube well is in progress. The works of remaining
2 tube wells can not be started due to land dispute. A

photocopy of the chart is being annexed as ANNEXURE NO.
VI to this affidavit.

That it is submitted that so far installation of new handpumps
under normal programme in the year 09-10 is concerned, the
work of all the 75 handpumps have been completed. A photo
copy of progress chart is being annexed as ANNEXURE NO.
VI to this affidavit.

That it is submitted that so far re-boring of 43 tube‘wells
under JNNURM is concerned, the work of all 43 rebore tube
wells has been completed. A photo copy of progress chart is
being annexed as ANNEXURE NO. VI to this affidavit.

That it is submitted that target of re-boring / special repair of
140 handpumps was fixed under District Plan (urban) 2009-
10. Out of which all the 140 re-boring / special repair has
been completed. A photo copy of progress chart is being
annexed as ANNEXURE NO. VI to this affidavit.

That it is further submitted that in addition to JNNURM, UP
Jal Nigam has worked under Urban Water Supply (normal)
program-me for which fund has been provided by State
Government for the work of installation of tube wells, re-
boring of tube wells and other works. Out of 5 proposed tube
wells, the works for all the 5 tube wells have been completed.
Out of proposed 39 rebore tube wells, all the 39 tube wells
have been rebored. A photo copy of progress chart in this
respect is being annexed as ANNEXURE NO. VI to this
affidavit.

That so far concrete steps in regard to progress of llird Water

W Aarlsa 1a Anmamsim~ Al O Llaifmun Lol mimm e ol Mol e
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been acquired for third water works and the works for
boundary wall has been completed. Irrigation Department has
agreed to provide 100 cusec Raw Water from Sharda Canal
for llird Water Works, the formal order is yet to be received
from Irrigation Department. The works for water treatment
plant, 12 Nos. underground water storage tank, clear water
feeder main, development of intake works and dredging,
development and beautification works of Katautha Jheel are
in progress. Overall upto date progress of various component
of llird Water Works is about 54%. A photocopy of the chart
showing progress of different components of llird Water

Works and brief note on Ilird Water Works is being annexed
as ANNEXURE NO. VIl & ANNEXURE NO. VIII to this
affidavit.

17. That it is submitted that financial progress of water supply
schemes is annexed as ANNEXURE NO. IX to this affidavit.

Place : Lucknow
L DD&S\% ‘

Date: =27.s5.2010 Deponent
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Verification

|, the deponent named above do hereby verify that the

petition, are true to the best of my knowledge, while those of para
....... are believed to be true being based on legal advice. No part

of it is false. Nothing material has been concealed. So help me

God.
Place : Lucknow e mﬁ\ﬁ ’
Date: a7.4 novo Deponent

|, identify the deponent who has gigned before me. Y-

Advocate
Solemnly affirmed before me on pﬂD’J’, AN

at JOr3y a.r%jprrrﬂ?y Shri ﬂa/v) /Zo:‘”f“ﬂjkvho is
identified by Shri |.P. Singh, Advocate, High Court, Lucknow
Bench, Lucknow.

| have satisfied myself by examining the deponent that he

understands the facts of this affidavit which have been read over

and explained to him by me. :
Sarfoy Aume? it

[
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THE MAIN ACHIEVEMENTS IN THE FIELD OF WATER SUPPLY

1-

TILL 30.04.2010

UNDER JNNURM PROGRAMME :

Construction of New Tube Wells against
40 Tube Wells

Construction of Tube Wells under Five
piped water supply schemes.

New Tube Wells - 21 Nos.

Rebore Tube Wells - 1 No.

Construction of Rebore Tube Waells
against 43 Rebore Tube Wells

Distribution System - 133,51 Km.

Rising Main

Over Head Tank - 5 Nos.
C.W.R. -7 Nos.

Third Water Works

UNDER WATER SUPPLY NORMAL PROGRAMME :

e

40 Tube Wells Commissioned.

18 Tube Wells Commissioned, 1 no, under progress & site for 2
Tube Wells still desputed.
Commissioned.

43 Tube Wells Commissioned.

117.102 Km. Laid, 94.50 Km. Commissioned.
Rising Main of 58 Tube Wells laid and Commissioned.

Construction of 5 Over Head Tanks in Progress.

Construction of 5 CWR's in Progress, Site dispute for one CWR
solved works for which is being started & tendering process for
other CWR is in progress.

Construction of Boundary Wall, Inlet Chamber, Inlet Channel,
clarrifloccutators, C.W.R. cum sump & pump house, filter house,
re-circulation tank, chemical house, substation building, clarified
water channel, administrative block and residential quarters of WTP
under progress. Laying of feeder main is also under progress, 21.53
Km. faid. Construction of 10. Zonal C.W.Rs. under progress.
Dredging & development of Chinhat lake and laying of raw water
rising main also under progress.

Fund of Rs. 17.00 Crore has been paid to [rrigation Department for
Construction of Head Works, lining of canals and retaining wall at
intake site etc. Which are under construction, ’

New Hand Pumps
Against 2007-08

Against 2008-09
Against 2009-10

Rebore/Special Repair Hand Pumps

Against 2007-08

Against 2008-09

- Against 2009-10

Construction of New Tube well under Normal

Programme

Construction of Rebore Tube well under Normal

Programme

¢+ Work of all proposed 409 New India Mark-II Hand Pump
completed.
Work of all proposed 1230 New India Mark-II Hand
Pump completed.
Work of all proposed 75 New India Mark-1I Hand Pump
completed.

Works of all 670 Rebored/Repaired. India Mark-I1 Hand
Pump completed.

Works of all 153 Rebored/Repaired. India Mark-11 Hand
Pump completed,

Out of 140 targetted Hand pumps, all 140 Hand pumps
are commissioned by reboring/special repair.

5 Tube wells commissioned.

39 Tube wells commissioned.

@)7/

) Project Manager
Peyjal-1L, U.P. Jal Nigam, Lucknow
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BRIEF NOTE ON PROGRESS OF THIRD WATER WORKS
AT GOMTI NAGAR SANCTIONED UNDER JNNURM

Work of costruction of I1I" Water Works is included in the project of Lucknow Water
Supply Scheme, Phase-I, Part-l sanctioned cost Rs. 388.61 Crore, sanctioned by Gol under
INNURM. Cost of II™ Water Works & related works included in above project is Rs. 172,93
Crore.

8.00 hectare land near Kathauta lake is available for 111" Water Works. Source of raw
water is Sharda Sahayak Feeder Canal near Moradabad Distributory. [rrigation Department has
already agreed to provide 100 cusecs of raw water but formal G.O. has to be issued. To provide
raw water from Sharda Sahayak a proposal of Rs. 19.01 Crore of Irrigation Department for the
lining of different canals and construction of head works etc. is included in the sanctioned project
and out of which Rs. 15.00 Crore has already been released to Irrigation Department. In addition
to this, Rs. 2.00 Crore has also been paid to Irrigation Department for the construction of retaining
wall & other safety measures required for feeder canal.

Proposed works under III" Water Works are construction of head works at Sharda
Sahayak intake site (by Irrigation Department), 10.50 Km. raw water rising main, dredging,
development & beautification of Kathauta lake, treatment plant - 80 MLD capacity, underground
reservoirs-12 nos.{6 nos. each for Indira Nagar & Gomti Nagar areas), 27.50 Km. clear water
feeder main & 30.80 Km. clear water rising main. Against above ']jrbpbsed works, works of
construction of treatment plant, 10 nos. underground reservoirs, clear _'\a.ra-ter feeder main, lining
works of canals by Irrigation Department and dredging & development works of Kathauta lake
are under progress. Overall upto date progress of various components of the 1{I'Y Water Works is
about 54%. During canal closure period, water stored in Kathauta lake will be utilized as raw
water for treatment plant. Till now Rs. 213.79 Crore (Central, State & Lucknow Nagar Nigam
Share) has been released to U.P. Jal Nigam {Construction Agency) by Govt. under Lucknow
Water S1™>ly Scheme Phase-I, Part-I. Out which Rs. 212.66 cr. has been spent against whole
project till date. Out of this total expenditure, Rs.72.21 Crore has been spent for the works of I11? .
Water Works. All works of 1[I Water Works are prdposed to complete by June 2011.

Project Manager,
Peyjal-II,
U.P. Jal Nigam, Lucknow
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ANNEXURE - VI

DESCRIPTION OF WORKS RELATED TO III'"" WATER WORKS

No.

Description of Work

Cost

Civil

E/M

Total

Present Status

1i-

Canal lining & head works.

1901.00

1901.00

Work is under execution by
Irrigation Department. Rs. 1500.00
Lacs has been given to Irrigation
Department against Rs. 1901.00
Lacs Work of construction of pre-
settling units started.

Intake and pre-settling units.

30.75

1693.68

1724.43

Civil works awarded. Rs. 200.00
Lacs has been given to Irrigation
Department for the construction of
retaining wall for the safety of
feeder canal & related works.
Felling of trees at proposed site has
got done by Forest Department.
Work of retaning wall
progress.

under

Treatment Plant-80 mld and
intake well at Chinhat lake.

1239.81

2017.67

3257.48

Work is under progress, approx-
54% work completed.

Raw water rising main

2254.52

2254.52

Work awarded & supply of pipes
and laying_started_, till date 450 m
laying and 505 m supply done.

Dredging & development of
Chinhat lake.

2403.86

2403.86 .

.Work in progress.

Approx-60%
work completed,

Clear water feeder main

2892.65

2892.65

Work in progress. 21.53 Km. line
laid out 0f27.424 Km.

Rising main to fill the existing
over head tank from proposed
C.W.Rs. & construction of
C.WRs.

1538.72

788.95

2327.67

Construction of 10 nos. C.W.Rs. is
under progress. tender process for
rising main finailisd and work
started..

M,
Construci o of office
building, boundary wall etc.

531.44

53144

Construction of boundary wall and
office bulding:
Remaining  works
progress.

completed.

are  under

G.Total

12792.75

4500.30

17293.05

72l

Project Manager,
Peyjal-I,
ULP. Jal Nigam, Eucknow




ANNEXORE -TX.

2129
'y"'%ef \7 - e

(01-10-90) 8" ssaIboly

(hipg))isinby
@habK 1blolb3|h

| 1ed ik $D%

00°bE O [& OTOZ'Z0°90 iBB IE'Z 02 I 0107
T0°LT STE'L 0% b 60°TTTT Slbd £R4: 9TEL
0 ‘lb 60°€0°TE hlihl ER¢ 8BEYEE 02 ik Dre0] 006L°€1T [ 00€9°8y | ¥651°691 S p6s1°691 | 88£9'ce | 90ZgI€1 LElRER ik
LT ED4: BBE96E 0% ‘60°TO°TT Sf S86T LT 80|
ITP0 ER%: 999P8L'8 02 Bkl |bkih IR |4 80°0T
90 £Pd: 986701 09 Lt lkle ‘k 8007°80°77 SP4
0007 02  Ligl BIPE ‘B00T'+0°ZZ £L% 00°0Z O

use) BB ‘W 80°€0'ZZ 3D% 00°07 08 Mixl hkk| 0099°Ziz | ooosiy | wesisor | weco0 zrsol | zeeriv | g1sgeel Dliets RYbY
Emw_f
.WW.E.W.WW.WW.@

8 L . 9 g v € 3 1

put o eBen| ous | oase® | o | oeksB | ok

B% @ | otozvoros | BB @b’ b 60'sote | KR @b [wb 60°90'0£] LB &b op-

Defpsie 60'+0°0€ | & 60°60°10 | 60°80'1€ | & 60-90°0¢ | 60°90°0€ | B 60°€0°07 | 60°€0°0Z Rl 0
{& 2o 02)
Rikbk Bkl

T-lik ‘lodla bll lblolk Blobh b DLBD

L - BbB



e I
Y
- LESPOL |9V'69Y] 09€0LL 19v'¥Z9] 0281 | 00ZEL [99'8¢2] osizsi [crisov] 8oz | 99't0z | Leovit | 08 #ZLL |000ZZ¥9]000CHZY| 0008082 jejo1
% e jatosz]| 0029 | 8059 | vO2¥ | oozz | vOEZ [ OOOFE | POZY | vOTr (000 TI¥86 | v2'S6Z [ZTISILLL]6E1E68 |SBOZOY “euBjysey £
w "o wnos  ebeN|yN  lopieH
iulfojes  ‘podny  ‘peoy BysnyliQ
i2Jeqiey ‘peoy induey puokaq
.. 2 . 'sebe seBuug ‘yBequreny|esse jos sio
€9SZT | wiv | 0588t [096EL] 00°GS | OSES | 08'pe | OOSYT | G603 | 26599 10OD EI¥Z9 | ¥2i81 [1SPSROL|SSIZEL |0160ZY
: "BleN [lenymy
"SRied ajeaud Busiolpe(puoiaq  sany
? weing wpues Aelues 0 dueq
‘iefey eiepoaseg ‘seBen fyel sy uo sase
fwoo  ‘ebey  espujls suel]
bS658  |9B'I6E| OOvPE- [0T60L] O0'0L ) OOIE |GZEL | OOELE | 2266 | 2L€. 10002 YSEOOL | 90°L0E [Z9ZSkIL|LI6LE) 1969969 W ded ¥
peoy Ayswaun 'peoy| -epeN peniy
undeys  ebey  eeay yueq
wesndpjuer  “RuelipysiNys) sy Lo saue
_ ! lueBiieg ‘wipeyy ‘ueBivijpuos  sues)
CSREE 1 88°0C | 006BL [BEOLE| 00'SK | OSSZ 1ZSHiL]| OSELl |66VGC| €4 1L [9BEel | 28ZCit | 6z ive |0SZ6/8LISaicev] 1026511 _
D 44
. pecy 1opRH ‘2090 g
|leotpapy “pmoysy ‘fueBeieg) 1 opusyy o)
ybeygsly  ‘weundilefeyfeysmpg woy
PRy BONG  BUGESRUTT pUk Jany
fueyptA ‘efpzey —.
: - ybeqieyo  ‘peqeunuyease puoo sio
£ Lt 13 St ri T F-3 1L Zh i ol : 8§ 8 L [ g ¥ 3
oU_{fwl[ (T ([l | W) | S0 (0w ] ol [ | oWl G ) (T]
oem o8
oumnuw [ej01 | punosg javeimsg | - . ooz Ui
i PURLaG
sBrioyg |serem Eﬂﬂ.ﬂ abesys { soyep | aberorg J2em eBrio)s | wem | oroz | szoz | ooz
oem i oz |
punoioi Aq NENNNT
Aufigeieay | Jo A | wpeoserue . K
.| _pesodoig jejo], [iquiieay] aq of pasodory Wasald Je IjqepeAy juswsinbay : uojyeindog Paphiat easy uiepy uofes0 -




li-elded
‘1afieuey 1afoid

i

SN (EOGi -2 SRS S M

'22UNOS JIEM BIBUNS JO AUNGEHBAR
au) ) Palgns ‘pesedaid aq | swieyog

‘gssa.60.d
Japun ale syiom ay) Joj s$a004d Bunepus | “eipi Jo
Wwon AQ paucnoues 910i0) G950k sy Buiison 440

“ssaiboxd Jopur are awoyos Jo slom aiy g syiom
Uo ads uSaq SBY BX3D ZI'GEL SH UIMM JO 10 Mou
I WeBIN |er *d'M} Aq PRARORs USRq SRY SRI0ID P65 SO
'sy -ssmiboid Jspun swopn Toq, Aq pauojioues ¥dq

-ssaboud u| awayos Jo uonesedsud B Asang

“Acidrrs s podid ou Buiey SLAUDS S/M MeN

u._ﬁu Jasaugd
‘seale Buviewas jo -washs Addns seem Bunsne jo uogewomy .

wrsds uonguisip jo vonesivebioay "Sopey pesy saso Buiisixs j0 uoerouay : "SON G - Slfemagny, '
"peos ueRyOW “sifam 2gn] Jounjep Jusuewd jo Buuogey "prpA seben eidnBaaiy Jo uonesiebioay (P pZ)soN bz = siam aqn]
18 SHIOM JBIRM UYid jO uononsungl]. saem padid ou Buiaey seeue Jo) SSWBYOS SIM B DIepA Ised fig efey jo SurRyos S/M ‘PIEA UL Joj awaydg Addng Jajepn meN
“wopshs Alddns sajem Bunse JO LoyeIONY "SRIOA SMEAN DI Aq paonpoud {pri g¥sON G - spemagny
" peay Jano BUISHe J0 UogeAcuDy 193em 3u SN o} tebaN nuiog) 3 ebey eipu| oo s Jeben elepoares Auciod) Apegr
3w pochd ou Suisel) seaue o) SOWBOS SIM| 01 Judoeipe saiuojo Sieaud jo sawaag /M xis[(Aioede) piu 0g ) seBen BWoD 1B WM il 10 LOGINASU0)
(P 02)seN 0T - sem agn |
") peay Jero Bulise Jo uoqRAOURY ‘PO
"BIRYD wagshs Addns Jajem Bunsea jo uogewoINY "SON ¥ - SjeM aqn L Jndeys "eery JeBey iyg Joj swsyog Addns Jele

Joyem W RHP 1y sutew Japsaj Bupspo jo voneSeubeg
“wess Addns setem Bupspa jo vogewony
"BRIE) PRI A0 MO Bulispe Jo uoierousy
prueBueu padid ou Buney saWaysg SIAA

'SON Z - sifem aqn

BjoL,

rjeep 7 indoypeiy edleyuey fuebiepees Asuweu
SEAJR AR U} JUBLOS S/ J0 UoyesiteBioay

JE SHJOM JOIBAMULING 4 JO UOISNRSUOD ‘eale Jefiey IPRY W} BWeloS SM | MRN'aWaYDS S/M BIpeLD JeBeN AUS Jq uopesueflioay
. # ﬁEm:SzT p—

‘ ©eaIe pueWWOd MM Ubeqysy

TALOE) JOAU Uf JAYeM JO SS8RI0) 0} PAIERH SHOM 3§§§ﬁm§§§ R Jo uopmsiueBioay

'soucz Addns|  fueSejeq ssom sajem | jo 94E) 0) PAIBII SHOM - fuebereg woy suei sapey jo BueyBuans

9:8«2358.53?53:35@&&:

‘ureyy Bursy
iajep My Jo weuRcedey gxsﬁomsuc_ﬁiﬁm
‘IO, Jo7BM UBRQUSTY PIo JBIA 001 JO UORRACUDY

[ 44

24

0z

6l

=

. (ebejua2 oy 21013 L9°38¢ ")
21010 §95'9p} S 1500 paenInsy ( * 91013 Zg'95y SY 1500 pareums
Koseyy Heg t-3send 1rued ‘toseyd _ rued ‘reseyd

sunesBoid WHNNNE 5P 3mn u) Jropm pasodold

A}

2 (2 o‘s.\g';?

18



AL A

IN THE HON’BLE HIGH COURT OF JUDICATURE AT
ALLAHABAD, SITTING AT LUCKNOW.

C. M. Application No. of 2010
irrigation Department, U. P.  ——eemem- Applicant
In re
WRIT PETITION No. 4436 (M.B.) of 2003

Sewage TreatmentPlant = ~mememem- Petitioner
Versus

State of U. P. & Others = ceemmee- Opp. Parties
APPLICATION FOR TAKING ON RECORD

The applicant above named, most respectfully submit as

under:

The applicant is filing the counter affidavit in reply to the
affidavit dated 06.3.2010 of Sri Brikeshwar Tiwari in the above
noted writ petition, which is expedient in the interest of justice.
Hence the same be taken up on the record of the writ petition.

PRAYER

Wherefore, it is most respectfully prayed that this Hon’ble

Court may graciously be pleased to allow the accompanying
counter affidavit to be taken on the record.

Such other and further order which this Hon’ble Court may
deem just, fit and proper under the circumstances of the case
may also be passed. A
Lucknow )«%’i"""’ &
Dated: X7 S (H. P. SRIVASTAVA)

ADDL. CHIEF STANDING COUNSEL
(COUNSEL FOR APPLICANT)
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IN THE HON’BLE HIGH COURT OF JUDICATURE AT
ALLAHABAD, SITTING AT LUCKNOW .

i a3l )

2 I'Y%WRIT PETITION No. 4436 (M.B.) of 2003

Sewage Treatment Plant ---—--——Petitioner

Versus
State of U. P. & Others = = Opp. Parties

COUNTER AFFIDAVIT IN
REPLY TO THE AFFIDAVIT DATED 06.3.2010

OF SRI BRIKESHWAR TIWARI.

|, Satya Kumar Markande' aged about 6.
years, son of.  lole ) P SwipeSews.
presently posted as Chief Engineer, Sharda
Sahayak, Ganga Sinchai Bhawan, Telebagh,
Lucknow, the deponent, do hereby solemnly

affirm and state on oath as under:

1. That the deponent is presently posted as Chief Engineer,
Sharda Sahayak, Ganga Sinchai Bhawan, Telebagh,
Lucknow, and as such he is fully conversant with the facts
of the case deposed to hereinafter.

2 .That the deponent has read over the writ petition filed by

| the petitioner and has understood the contents thereof.
In the instant matter, Sri Brikeshwar Tiwari submitied an

affidavit , sworn on 06.3.2010, the deponent has read
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over the same and is submitting parawise reply whereof,
which is expedient in the interest of justice to be
submitted before this Hon’ble Court herein under:

3. That the contents of paragraph 1 of the affidavit dated
06.3.2010 (herein after referred as ‘affidavit’ in short)
need no comments.

4. That in reply to the contents of paragraph 2 of the affidavit
it is submitted that at the right side of the Gomti River, the

Irrigation Department had constructed a tatbandh (dcs)

from Gandhi Setu to La Martinier College, to reclaim the
land and to doubly save the important places of Lucknow
City with the effect of flood.

It is submitted that after perusal of the maximum
discharge of water passed in Gomti River within last 100
years and Flow Capacity (F=wor &) of the river, the said
tatbandh (ace=a) from Gandhi Setu to La Martinier Coliege

has been constructed by the Irrigation Department after
assuming and calculating the frequency at the ratio of
1:100 Year. In this regard, it is relevant to submit that the
project relating to land reclaim and construction work of
tatbandh (aes=) from Gandhi Setu to La Martinier College
has been approved by the Chief Engineer Committee of

Irrigation Department.

It is submitted that the construction of the aforesaid
tatbandh (qea=r) from Gandhi Setu to La Martinier College
is pased on assumptions of 1.50 Lakh Cusec Flow
Capacity (Freor gwar) of the river, and the distance
between both tatbandh is 315 Meter. It is relevant to
submit that that prior to it, at the time of constructions of
tatbandh (Fesy) at Gomti Barrage, | ohia Bridge and

Gandhi Bridge, the widening of Gomti River have been

\Eﬂ/ only 210 Meter. It is submitted that after mode! studies at
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the level of Indian Institute of Technology, Kanpur, the
distance between two bunds was proposed as 315 Meter,
and considering the same, the bunds from Gandhi Setu to
La Martinier College has been constructec&v____@__ﬂ

o

— N

The said project has also been recommended by the
Technical Advisor of the Uttar Pradesh Flood Control
Council, and approved by the Uttar Pradesh Rajya State
Flood Control Council.

It is submitted that on the request of the Irrigation
Department, U. P., the study (both the mathematical
modeling and hydraulic modeling) is being performed by
the experts of the Indian Institute of Technology, Kanpur
with regard to “River Training Work on Right Bank of
River Gomti Downstream of Gandhi Setu, Lucknow” . It is
submitted that in the month of June 2008, the Department
of Civil Engineering, Indian Institute of Technology,
Kanpur submitted its report to the Irrigation Department
U. P.. over the matter. On the results obtained from the
mathematical model, |aboratory model and the slop
stability analysis, the experts of the Indian Institute of
Technology, Kanpur observed that the proposed bund is
safe, and the geotextile filter as well as the stone pitching

of the proposed bund are adequate. The experts of the
IIT, Kanpur also observed that the dimensions of the
launching apron of the proposed bund are safe.

The aforesaid project has also been approved by the
Ganga Flood Control Commission, Patana [which is an
apex organization of the Central Water Commission of the
Government of India] , after due and relevant study of

project by the experts of the Indian Institute of

\@/Technology, Kanpur. The true photostat copy of the



report dated 21.7.2008 submitted by the Director, Ganga
Flood Control Commission, Patana, whereby it cleared
the ‘construction of bund for reclaiming land on right bank
of d/s of Gandhi Setu up to Lamartinere bund on right
bank of river Gomti in Lucknow City' is being annexed
herewith and marked as ANNEXURE No. CA — 1 fo this
counter affidavit.

Hence after construction of the tatbandh (qea=r) from

Gandhi Setu to La Martinier College, at the time of flood:;
there will be no effect over the water flow system of the
river Gomti, and no technical problem will arise. It is
submitted that except to construction of tatbandh (des==)
from Gandhi Setu to La Martinier College for checking the
flood; no construction work has been raised by the
Irrigation Department.

It is relevant to submit that the Irrigation Department
has completed the said tatbandh (qcs=r) construction work
til! June 2009.

5. That the contents of paragraph 3 of the affidavit need no
comments.

6. That in reply to the contents of paragraph 4 of the affidavit
it is submitted that the order passed by this Hon'ble Court
has been fully complied with by the Irrigation Department.

7. That the contents of paragraph 5 of the affidavit and not

related with the Irrigation Department, hence the same
need no comments on behalf of the deponent .

8. That in reply to the contents of paragraph 6 of the affidavit
it is submitted that at the right side of the Gomti River, the
Irrigation Department had constructed a fatbandh (desr)

from Gandhi Setu to La Martinier College, to reclaim the

x‘/ land and to save the important places of Lucknow City
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& with the effect of flood. Except to that no construction
work has been done at the level of Irrigation Department.

9. That the contents of paragraph 7 of the affidavit and not
related with the irrigation Department, hence the same
need no comments on behalf of the deponent .

10. That the contents of paragraph 8 of the affidavit need no
comments.

11. That in reply to the contents of paragraphs 9 and 10 of
the affidavit it is submitted that at the right side of the
Gomti River, the Irrigation Department had constructed a
tatbandh (desr) from Gandhi Setu to La Martinier

College, to reclaim the land and to save the important
places of Lucknow City with the effect of fiood after
obtaining due approval of the expert bodies such as Chief
Engineer Committee of [rrigation Department; the Uttar
Pradesh State Flood Control Council, and the Ganga
Flood Contro! Commission, Patna [which is an apex
organization of the Central Water Commission of the
Government of India]. Except to that, no construction
work has been done at the level of Irrigation Department.

It is submitted that the Irrigation Department has
completed the said work till June 2009.

So far are the matter relates with the dumping of any
solid municipal wastes, the Irrigation Department has no

concern with the same.

12. That in view of the facts and circumstances stated herein
above, the contents of paragraph 11 of the affidavit are
incorrect as stated hence denied, and it is further
submitted that after model studies at the level of indian
Institute of Technology, Kanpur, the bunds from Gandhi

Setu to La Martinier College has been constructed

\p‘ wherein distance between each bund is 315 Metewf-“
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Lucknow \E‘/ \m‘“
Dated : D\?« 9’20}0 Depote/nt
VERIFICATION *
I, the above named deponent do hereby verify that
the contents of the paragraphs | cya s O —~ of
this affidavit are true to my personal knowledge those

of paragraphs 2 e )l —— are
true to my information which derived from the records
and those of paragraphs — — are

based on legal advice. No part of it is false and nothing
material has been concealed, so help me God.
Lucknow

Dated : Q_?,S“——Zo Yo Sl Deponént

i“ﬁ = ,‘va- vl

I, identify the deponent who has éigned before me.
[s g
Efeik of the €. S. C. office.
Solemnly affirmed before me on 27 =19 at [0 g(n{/
p.m. by the deponent My C, K. Manlcan Ay, Who has
identified by Sri S+ e YWiswa ¥ € o of o s ..
office, High Court , Lucknow Bench, Lucknow.

| have satisfied myselif by examining the deponent that
he has understood the contents of this affidavit which has
read and explained to him by me.

e

_ 5/
A THCOMM St?ld\ [0

High Cours Allahabad
Lucknow Bench, Lucknow
23No, UL IDES .
Nate 2" S / < [./..a.. P
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GANGA FLOCT CONTROL SOMMISSICN

Quartdriy Progress Report of Technical Sxamination of Fidod Management Schemes of Ultar Pracesh as on 30.06.08 @
Sl. | Mams of Scheme . Estd. Date of | Date  of | Stafus of Remarks
No. ' Cost receipt of | GFCC’s m receipt of
| (Rs.in |Scheme in| latest ! State’s
. lakh) GFCC. comment [reply o
: ; | GFCC's
; : ! Jatest
m { comments
il 2 i 3 4 | 6 7
~ 1. ]Ravised PiE for Extension of Gomtinagar Protection ; 7818.0C 01.12.06 i 27.06 07 - Scheme has been revised
\d\ A" iBund on UB of dver Gomtl in D/S of Nerthem : hased on comments of
i rey Raitway Bridge no. 469 : | GFCC. This scheme is
i (GFCCASP252/20C8) i i therefore dropped.
5 1 Ravised PIE for constucion of Bhojpur-Shahpur @ 1436.00 24.7.07 | 30.08.07 Awszited | Comments sent lo State
t Bund on /B of river Rapti in district-Siddharthnagar | _ . Govt. vide T.GL no
: and Bairampur : ' 5741-43 dt. - 30.08.07.
{GFCCAIP228/2003) m Reminder no. 1 sent vide

_ , TGN Sime = [EOEIE T et

L i '10.12.07.Further reminder

; ! . . - : : is baing sent.

i 3 SIE for Raising and Strengthening of Bhauwapar 346.71 03.08.07 70, Commants sent © mﬁmﬂm“
asiz 2und from km. 0.00 to Km. 15.250 on R/B of . m | Gowvt vide T.OL. no. |
river Rapti in District-Gorakipur i f238-39 dt. 17.09.C7.

i (GFCCIUPI261/2007) . Reminder no. 2 sent vide |
n m T.O.L no. 4899-4700 di.
. : | § 30.06.08.
4. | PIE for Raising and Strengthening of Kharakpur- 745.11 03.08.07 : 17.03.07 -do- Comments sent to Staiz |
Shahpur Supai(K.S.S.) bund in a iength of 26 30 km : : : Govt. vide T.0.L. n0.6234- |
6n L/B of river Ghaghra and R/B of river Kuwano in . | i 35 dt. 17.09.07. Reminder
M District-Gorakhpur ; no. 1 sent vide T.0.L no.
(GFCCUPI259/2007) “. m : 8113-19 dt. 13.12.07.
; m w Further reminder is being
- : | M sent o
5. 1 PIE for swengthening and Raising of Karmaini- i 366.10 | 03.08.07 o7 aflem - ¢ -ds: Comments sent to State |
Satauk bund from K. 0.00 to Km. 18.20 on R/B of | m Govt vide T O L. no_8236-
y | river Rapti in district Sant Kabir Nagar _ i 37 dt 1709.07. Reminder

| (GFCOIUP/260/2007) j | m no 1 sent vide T.O.L. No.

! . : 8120-21 dt i3.12.07 Furiner

} : | reminder i being s2nl.

s - 4 %, b | : \

Fiz CosklopiMih SinalQPR .m
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awaited | Lommenis serd
Govt. vide T.0L no. |
s {

5401-03 4L

{ P/E for protecior <7 \n__mm.m.zmﬂm.u..m Brusauia and | $50.88 (0406 07 Sg2.07
m.m.l_-.wc:aou-m_ﬂmm:xoﬁ:_,\m.ﬁ Qmumm_z

»

Reminder seni vide TOL

(GFCCIUP25312GG" _
! i

1317.00 124 7.07 - 034207 28.02.08 | New scheme costing Rs

1461 57 lakh has beenr

PJE for constiuckon <f ound for ractasming land on | i ]
R/B of Gandhi Sste upio Lamartinere :
; submitted by State Govt.
on 14.05.2008
awaited Commenis sent

of river Gomti In Lucsmow City :
Govt vide TOL no 7238-

i

district'-Ballia : _

! | . i
g | No. 4347 dt. 13.06.08

;

bund on R/B, :

[
Oy

3.10.07

w
o

BEY

(o]

PJE for prateciion of Kotha-Rakhat bund from Km.
¢ vilage-Newada Cn R/B of

(GFCC/UPI25512007)
88 03.08.07 ; :
. i 37 di 2610 07. Reminder

2.40 w km. 320 ~=3
| ”\mmmmwww“whmﬂ.wu-,uﬁ =khpur, u no 2 sent ,wav TCL no
P § 2 . H : 4323334 a1 20 06 DF i
TPIE Tor mraiedian o Dorakhnur townsnip and | 43151 1030807 TolET o - ek R R 1o S5

| strangiaaning of Mesny Sund from km. 0.00 o kM o : m B0 ke ol IR
_ 7.60 2nd strengthering znd raising of Ajwania and “ _ “ e S e
|t ahsad dng surg ress o on LB of dver Rapil in . m : Further reminder is being | :
| Distric-Go raknour : ; | s ”
| {RECCIPII58/2007 _ Tl A
| 2avisat P o scostudtion of Sood Grotection 87207 U308 37 201067 -dc- i Comumesnis sent D Sraie |

Bund zround Sakz—oot City by sxianding axizhing ; : | Gowt. vide T.OL n0 7255 |

idewa Lat Tales Diowz/MLTD) Burnd on R/B of niver ; | gl = H: e el
1 mapt in Distinci-2aszouf “ : mu;m.uwm 2 e m..w.gw) X
L e L T Pt i ; 26~ dl 2AZ0Y
i {(GFCT/UPI283/20CT) : .m Further raminger I1s 52iNg

: : sent. ¢
| P/T ‘or constucnon of 33lance work of gap filling in . 384 T (st PG "5 v -des Comments sent 10 Slais
i Gavl vide TOL no 7833~
: 84 dr. 19.11 3 Raminger 1s
*

Bans-Dumara gan 3und on LS of river Ragti n .

district-Sidahan Sy :

; e ; being s

{GFCC/UP227120C3; g i o

P/E for Resioration of 8 nCS, spurs at Km. 7.151, | 362 9% } §3.08.07 TW2.or T de- Comments sent fo State
4 10,500, 10618, 10.755 of ; ; Govi. vide TQL. no

in 5 g8410-11 dt 31.12.C7.

800, 330,8.732, 7 3°

J
'3 of river Great Gandak i . ;
; CRaminder i3 SE&ing 38T

- il Bioon Bund on
 Disrici-Kushinager 'Ry _ _
: ﬁ.non_ PTAC S W ¥ e e
| Revisad P/E iz c-oecwon of Saiiabad- Kawar: 67256 1030807 | IO GRg -ace- Commanis $&N7 19
.m embarkment batwez~ Xm 0.00 1o Km.1.00 on L/8 i | w mnu,.,w. vige TOL no 728
_ of river Ghaghra :~ Jistnct-Baso : _ | 86 ¢ 30.12.07. Remics

(GFCCIGPIZEZ 23 _ | no. 1 sent vide T Os_..
. . | : | §124-I5 0 13 1207 Fur

* i ramnder o heing sen!
o R neing s’

_._1.:3 AS a8
\
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L 14 1 PIE  for pratachion  of | Vikremjat-Dhuswa | 421 2@ | C3.08 07 310008, T Await Cammants sent o nﬁ.‘mﬁm_. :
w | Embankment tetween Km. 8.90 to Km. 9.50 en i /3 _ : : Govt. vide T.O.L zo..um,_ g, A
“ “ of nver Ghaghrz mn Tensil-Harriyz distnct-8ast m { : : 93.dt. 31.01.08. Reminder |
| (GFCC/UPI265/2G07) _ | w : sent vide TOL N&. 4693
| | _% | ! 95 dt. 30.06.08
' 15 T P/E fur Anti-etcsian works on the LB of river Ganga | 1268.12 | 01.08.06 i ; 1 030308 |Cleared vide TOL No. |
i M frorn vilisge-Balawali to Simli in Disr-Bijnor q _w ; _H 2872-74 dt. 23.04.2008
| | (GFCCIUP2512006) - j : A
e | PIE for Remedsiling ~f Juilza Mohammadinagar | 3987 0C 1 07 5.06 i - 13.2.G3 State reply under |
¢ drainin DI EiekAoy _ j , | [ axsmination ‘
| (GFCCIUP/248/3506) _ i agel e o ¥ | _h id
- - L. = . AQicy - o [t o “ YIS g PN r ive a2l 2
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{ ( Bung (RGB.} s Km. 210 of Right Afflux Bund of ! | " i examunanon i
% muj& Barvage “or protzcion of Sharda Fesder | | : i _ i
i | Canal and Sharaz Barage in District-Lakhimpur- | “ | ] !
I i Kher : ! ; : A | _ m
| 1 (GFCCAIPE57/2307) i “ “ . ﬁ ._
B | Consr.ction of Suwawsn ra'a under ki 30 te 320 157282 | 1205 2003 , 18.08.2005  Awaited | Cornments seni o Siste __
i _ Sislricr Say ramouy | g : m QO(M vige GrCC TOL Mo, i
: : | 4448-47 Gt 18 GE 08
18, | Constuctian of emoankment on US of Ganga rorm | 2458 CC | 2503 2503 20.06:2008 ~do- s Somiment ts sart o m_”.u,l.uﬂ,
“ m. Sherpurio Thet Ust J.P Nagar/Bijnor, ; m, : w_ Gowvt, vide TOL Na. 4527 M
] : ; ! : { 88 dt. 30.08.08 |
20 | AJE work on U2 o fvar Saryw/Ghaghia in district | 1268 25 125 02 2008 * 30.05..008;  <do- | Comments sent to Staix |
'Gondz on S m.‘mc._-m,w...‘.wmﬁmmnc_‘ Ring Bund ° ; ) m,uo(m vide TOL No 4039- |
ﬁ.i. ! betwesr 03.5 ki 20 13.00 km ) i LOANAE m. _ 30.05.03
| 21 4:Constauction-of bund for reclaiming. iand: o wn[u,m 148157 14052033 11.0€ 2008 | &Wuwvwﬂ.ﬂ -ﬁ:@.uf:__
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT
ALLAHABAD, LUCKNOW BENCH, LUCKNOW 4] @
C.M. Application No.
INRE:
Writ Petition No. 4436(MB) of 2003

Sewage Treatment Plant Petitioner

Versus

State of Uttar Pradesh & others ==-------—ccccuerc Opp. Parties

APPLICATION FOR TAKING THE STATUS REPORT ON
AFFIDAVIT ON BEHALF OF NAGAR NIGAM, LUCKNOW ON
RECORD IN COMPLIANCE OF ORDER PASSED BY THIS
COURT .

For the facts, reasons and circumstances as stated in the
accompanying affidavit, it is most respectfully prayed that this Hon'ble
Court may very kindly by pleased to take the same on record.

Such other order which this Hon'ble Court may deem fit and

proper in the nature and circumstance of the case may also kindly b

passed in favour of the said opposite party.

Lucknow:
Dated: 27.05.2010 amit Sharm&£y”
Advocate

. Counsel for Nagar Nigam
Lucknow
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT
ALLAHABAD, LUCKNOW BENCH, LUCKNOW

Writ Petition No. 4436(MB) of 2003

201&{}5’01&\11‘!‘ 2
Dl 8\4\-3 B 3 .“:‘.'"; /s
Sewage Treatment Plant-- Petitioner
Versus
State of Uttar Pradesh & others --- - Opp. Parties

qo

Status report on affidavit in compliance of orders passed by this Hon'ble

Court
G N : :
g/’\ I, Shailesh Kumar Singh, aged about 54 years, s/o Late Subedar

under;-

- Singh, presently working as Municipal Commissioner, Nagar Nigam

Lucknow, the deponent do here by solemnly affirm and state on oath as

1. That the deponent is impleaded in the aforesaid writ petition as opposite

party and as such he is fully conversant with the facts deposed herein.

this Hon'ble Court was pleased to direct the opposite parties to file

@/ 2. That the aforesaid writ petition was last listed on 25.05.2010 whereby

status report in aforesaid matter .
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3. That in compliance of order passed on 25.05.2010 the present
affidavit is being filed mentioning therein the details of works

undertaken by Nagar Nigam Lucknow.

4. That in furtherance to the aforesaid affidavit dated 4.12.2009 filed by
Nagar Nigam Lucknow it is to submit that public hearing with regard
to the Environmental Impact Assessment Report for the
environmental clearance of the proposed landfill site near Hardoi
Road, has been conducted by the U.P. Pollution Control Board on
30.12.2009 at 2 p.m. at the proposed landfill site.

5. That in continuance to above the State Level Expert Appraisal
Committee, Directorate of Environment, U.P. has conducted its
meeting on 05.05.2010 wherein the environmental clearance of the

proposed landfill site was taken as one of the agenda issue.

6. That further it is pertinent to mention over here that the team of
members appointed by the State Level Expert Appraisal Committee,
Directorate of Environment, U.P. visited the proposed landfill site in

question on 06.05.2010.

7. That from the narration made herein above it is established that the
Nagar Nigam Lucknow has taken all relevant steps in compliance of
orders dated 25.05.2010 passed by this Hon'ble Court and the deponent
further undertakes that he will carry out every direction issued by this

* % “Hon'ble Court from time to time.
V Lucknow

Dated: 27.05.2010 DEPONENT
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Verification

I the above named deponent do hereby verify that the contents of
paragraph 1 to 7 of this affidavit are true to my personal knowledge. No

part of this is false and nothing material has been concealed therein.

V
Signed and verified on this2.) day of May, 2010 at Lucknow.

Lucknow: %
Dated: 27.05.2010 DEPONENT

I, identify the deponent who has signed before me.

Advocate

Solemnly affirmed before me by Slﬁ Shailesh Kumar Singh the
22/1s_adtlny A
deponent on g A MeAM/PM. who has been
identified by Namit Sharma Advocate, High Court Allahabad, Lucknow
Bench, Lucknow.

I have fully satisfied myself by examining the deponent that he

understands the contents of this affidavit which have been read over and

Row/ m

. T

explained by me.

Wgca i Daliit <
T 169242 20 ele
'S

2 7



IN THE HON'BLE HIGH COURT OF JUDIGATURE AT
ALLAHABAD, SITTING AT LUGKNQW,

C. M. Application No. of 2010
e R e Applicant

Inre
WRIT PETITION No. 4436 (M.B.) of 2003

Sewage Treatment Plant ------——-Petitioner
Versus
State of U. P. & Others . Opp. Parties

APPLICATION FOR TAKING ON RECORD

The applicant — respondent above named, most
respectfully submit as under:

The applicant is filing the affidavit in the above noted writ
petition in compliance of the orders dated 25" May 2010
passed by this Hon'ble Court, which is expedient in the
interest of justice. Hence the same be taken up on the

record of the writ petition.

PRAYER
Wherefore, it is most respectfully prayed that this Hon’ble

Court may graciously be pleased to allow the accompanying
affidavit to be taken on the record.

Such other and further order which this Hon'ble Court
may deem just, fit and proper under the circumstances of the

case may also be passed.

Lucknow H)%;\ MW
N
Dated: 22.0¢. 90/ (H. P. SRIVASTAVA)

ADDL.CHIEF STANDING COUNSEL
(COUNSEL FOR APPLICANT)
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT

2010 AFFIDAVIT

Y CLNY
: ] == 0160896
Writ Petition No. 4436 (M.B.) of 2003
Sewage Treatment Plant -----—---Petitioner
Versus
State of U. P. & Others el Opp. Parties

AFFIDAVIT OF DEPARTMENT OF URBAN
DEVELOPMENT, GOVERNMENT OF U.P.. IN
COMPLINACE OF THIS HON'BLE COURT’S
ORDERS DATED 25™ MAY 2010.

|, Surya Prakash Mishra aged about 51

years, son of Late Sri R. P. Mishra, presently
posted as Special Secretary, Department of
Urban Development, Government of U.P., Civil
Secretariat, Lucknow, the deponent, do hereby
solemnly affirm and state on oath as under;

1. That the deponent is presently posted as Special
Secretary, Department of Urban Development,
Government of U.P., Civil Secretariat, Lucknow, and as
such he is fully conversant with the facts of the case
deposed to hereinafter.

2 .That the deponent has read over the writ petition filed by
the petitioner and has understood the contents thereof
and is submitting some necessary facts, which are
expedient in the interest of justice to be submitted before
the Hon’ble Court herein under:
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3. That the subject matter of the present writ petition relates
to improvement of drinking water situation and sewage
disposal system in Lucknow city.

4. That it is submitted that instant matter was listed on 25™
May 2010 and on the day this Hon'ble Court pleased to
pass an order, and directed to explain certain facts
before this Hon'ble Court, and directed to list the matter
on 27™ May 2010. On 25™ May 2010, this Hon'ble Court
pleased to pass an order, and directed to respondents to
submit the up-dated status report.

5. That in compliance of the order dated 25" May 2010
passed by this Hon'ble Court, instant affidavit is being
filed narrating the facts and records relating to the matter
in question.

6. That it is submitted that the U. P. Jal Nigam is an
implementing agency on behalf of Nagar Nigam Lucknow
and Jal Sansthan , Lucknow for execution, planning and
design for drinking water supply, river pollution control
work as well as the sewage disposal work. Therefore, the
separate affidavits are being filed by the Nagar Nigam,
Lucknow, U. P. Jal Nigam, Lucknow and Jal Sansthan,
Lucknow in compliance of order dated 25" May 2010
passed by this Hon'ble Court.

It is submitted that to ensure the compliance of the
order dated 25" May 2010 passed by this Hon'ble Court,
vide letter dated 25" May 2010 necessary information
has been given to the concerned departments, and those
have been requested to attend this Hon'ble Court on 27"
May 2010 along with the relevant records.

SLcotiiats 7. That it is submitted that for implementation of the

' \/ *{i ongoing / already sanctioned schemes under Gomati
] \/T Action Plan Phase — Il at Lucknow for the Financial Year
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2009 — 10; the State Government released its share
amounting to Rs. 1662.86.00 Lakh in favour of the U.P.,
Jal Nigam, Lucknow vide Government Order No. 8788 /
Nine — 5 — 2009—11 (162) / 2000 TC Lucknow dated 28"
January 2010. The true photostat copy of the aforesaid
Government Order dated 28" January 2010 is being
annexed herewith and marked as ANNEXURE No. A — 1
to this affidavit.

8. That it is submitted that under the Jawahar Lal Nehru

National Urban Renewal Mission Programme of the

Government of India [wherein funding pattern is 50 % by
Government of India, 20 % by the State Government and
rest 30 % by local bodies] under U.l.G. Project, for the
Financial Year 2009 — 10; the State Government
released its share amounting to Rs. 1138.23 Lakh in
favour of the Director, Local Bodies, U. P., Lucknow for
implementation of the “Lucknow Storm Water Drainage
Project” at Lucknow , vide Government Order No. Gl 57
/ Nine — 5 — 2010 — 55 Budget / 06 TC-lll Lucknow dated
4" March 2010. The true photostat copy of the aforesaid
Government Order dated 4" March 2010 is being
annexed herewith and marked as ANNEXURE No. A-2
to this affidavit.

9. That under the Jawahar Lal Nehru National Urban
Renewal Mission Programme of the Government of
India, under U.L.G. / U.l.. D.8.S.M.T. Project, for the
Financial Year 2009 — 10 under “Ma. Kanshi Ram Nagar

Vikas Yojana", the State Government sanctioned an

amount to Rs. 720.00 Lakh as interest free loan in favour

of the Director, Local Bodies, U. P., Lucknow for

‘ \ implementation of the “ Water Supply Work (Phase — 1,
%\\l\ Part-1, Volume 1 to 5" at Lucknow City vide Government
Order No. 1009 / Nine — 5 — 2010 — 37 SA /09 Lucknow

'\_@\/
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dated 9™ March 2010. The true photostat copy of the
aforesaid Government Order dated 9" March 2010 is
being annexed herewith and marked as ANNEXURE No.
A = 3 to this affidavit.

10. That under the Jawahar Lal Nehru National Urban

Renewal Mission Programme of the Government of
India, under U.1.G. Project, for the Financial Year 2010 -
11 under “Ma. Kanshi Ram Nagar Vikas Yojana’; the
State Government sanctioned an amount to Rs. 5174.11
Lakh as interest free loan in favour of the Director, Local
Bodies, U. P., Lucknow for implementation of the " Water
Supply Work (Phase — 1 , Part-1, Volume 1 to 5" ;
“Sewerage District — 1” and for “Storm Water Drainage
Project” at Lucknow City vide Government Order No.
2235/ Nine = 5—-2010 - 37 SA /09 TC Lucknow dated
11" May 2010. The true photostat copy of the aforesaid
Government Order dated 11" May 2010 is being
annexed herewith and marked as ANNEXURE No. A — 4
to this affidavit.

That under the Jawahar Lal Nehru National Urban

Renewal Mission Programme of the Government of
India, under U.l.G. Project, for the Financial Year 2010 —
11: the State Government sanctioned its share
amounting to Rs. 2564.88 Lakh + Rs. 5691.17 Lakh in
favour of the Director, Local Bodies, U. P., Lucknow for
implementation of the “ Water Supply Work (Phase — 1,
Part-1I" and for “Storm Water Drainage Project” at
Lucknow City vide Government Order No. Gl 94 / Nine —
5 — 2010 — 55 Budget / 06 TC Lucknow dated 11" May
2010. The true photostat copy of the aforesaid
Government Order dated 11" May 2010 is being
annexed herewith and marked as ANNEXURE No. A-5
to this affidavit.

p
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12. That under the Jawahar Lal Nehru National Urban

Renewal Mission Programme of the Government of
India, under U.1.G. Project, for the Financial Year 2010 —
11, the State Government sanctioned its share
amounting to Rs. 3357.59 Lakh in favour of the Director,
Local Bodies, U. P., Lucknow for implementation of the
“Sewerage Work- Lucknow District — | (Volume | and I1)’
at Lucknow City vide Government Order No. G| 139 /
Nine - 5 — 2010 — 55 Budget / 06 TC -Il Lucknow dated
11" May 2010. The true photostat copy of the aforesaid
Government Order dated 11" May 2010 is being
annexed herewith and marked as ANNEXURE No. A -6
to this affidavit.

13. That it is submitted that under Gomati Action Plan

Phase — Il at Lucknow for “Main Pumping Station near
Gwari Culverf Works” in the Financial Year 2010 - 11;
the State Government released its share amounting to
Rs. 10.00 Crore (Rs. Ten Crore) in favour of the U.P., Jal
Nigam, Lucknow vide Government Order No. 4035 / Nine
— 5 — 2010 — 307 Budget / 08 Lucknow dated 21% May
2010. The true photostat copy of the aforesaid
Government Order dated 21% May 2010 is being
annexed herewith and marked as ANNEXURE No. A -7
to this affidavit.

14. That under Gomati Action Plan Phase — Il at Lucknow

for “Genset for I.P.S. Kukrail Nala Works" in the Financial
Year 2010 — 11; the State Government released an
amount to Rs. 3,50,26,000.00 (Rs. Three crore fifty lakh
twenty six thousand only) in favour of the U.P., Jal
Nigam, Lucknow vide Government Order No. 4415 / Nine
— 5 — 2010 — 56 Budget / 09 Lucknow dated 21 May
2010. The true photostat copy of the aforesaid

~8



Government Order dated 21% May 2010 is being
annexed herewith and marked as ANNEXURE No. A -8
to this affidavit.

15. That under the Urban Drinking Water Programme
(District Sector), for the Lucknow @T an amount of Rs.
236.00 Lakh has been sanctioned by the State

Government in the Financial Year 2010 - 11 and

released the same in favour of the U.P., Jal Nigam,
Lucknow vide Government Order No. 3195 / Nine — 5 —
2010 — 5 Budget / 2007 Lucknow dated 6™ May 2010.
The true photostat copy of the aforesaid Government
Order dated 6™ May 2010 is being annexed herewith and
marked as ANNEXURE No. A — 9 to this affidavit.

16. That under the “Scheduled Caste Sub-Plan for

establishing Hand Pumps in the urban area having

dense population of Scheduled Caste Category persons”
for the Lucknow @& an amount of Rs. 10.55 Lakh has
been sanctioned by the State Government in the
Financial Year 2010 -~ 11 and released the same in
favour of the U.P., Jal Nigam, Lucknow vide Government
Order dated 17" May 2010. The true photostat copy of
the aforesaid Government Order dated 17™ May 2010 is
being annexed herewith and marked as ANNEXURE No.
A — 10 to this affidavit.

17. That the deponent is filing the progress report with

regard to the ‘Sewage Work' and ‘Water Supply Works'
on the basis of records submitted by the U. P. Jal Nigam,
Lucknow vide its letter dated 26™ May 2010:

(i). That the details of work done till 30" April 2010 under
the Jawahar Lal Nehru National Urban Renewal

Mission Programme for improvement of drinking water

facilities are being mentioned as under:
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The Jal Nigam prepared detail project report
under Jawahar Lal Nehru National Urban Renewal
Mission Programme under which fotal 40 + 21 new
Tube-Wells were p@osed fo install, out of which till
30™ April 2010, 40 + 19 AT e e
installed and they are working, and the installation
work with regard to remaining Tube-Wells are in
progress.

Under Jawahar Lal Nehru National Urban
Renewal Mission Programme total 1 + 43 old Tube-
Wells were proposed for repairing / reboring, out of
which till 30™ April 2010, total 44 old Tube-Wells have
been repaired and they are working.

The Jawahar Lal Nehru National Urban Renewal
Mission Programme covers about 133.31 Km. of
distribution system, out of which the work within
117.102 Km have been completed till 30" April 2010,
and 94.00 Km. have been commissioned and testing
works within 20.00 Km. are in progress.

The Jawahar Lal Nehru National Urban Renewal
Mission Programme covers about 14.40 Km. of work
relating to rising main, out of which the work relating
to 58 numbers of Tube-Wells have been completed till
30™ April 2010, and rising main work relating to 1
Tube-Well is in progress.

(ii). That the details of work done till 30" April 2010 under

the General Programme for improvement of drinking
water facilities in Lucknow City are being mentioned
as under:

Under General Programme for improvement of
drinking water facilities in Lucknow City total 409 +
1230 + 75 new hand pumps have been installed in the
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year 2007-08, 2008-09, 2009-10 and those are
working.

Under General Programme for improvement of
drinking water facilities in Lucknow City total 670 +
153 + 140 hand pumps were proposed for special
repairing / rebore, in the year 2007-08, 2008 -09 and
2009 -10, and those have been repaired / rebored and
they are working.

Under General Programme for improvement of
drinking water facilities in Lucknow City total 5 Tube-
Wells were proposed for installation, and till 30" April
2010, all 5 Tube-Wells are working.

Under General Programme for improvement of
drinking water facilities in Lucknow City, total 39 old
Tube-Wells were proposed for reboring, out of which
till 30t April 2010, total 39 old Tube-Wells have been
repaired / rebored and they are working.

True photostat copy of a chart showing physical
progress of aforesaid work is being annexed herewith
and marked as ANNEXURE No. A — 11 to this affidavit.

18. That in Master Planning of Sewerage Works, Lucknow

Sewerage District — 1 covers approximately 289 Km of
branch sewer laying, and 48 Km of trunk sewer laying,
construction of one Sewage Pumping Station of 56 mid
capacity and one number STP of 14 mid at Daulatgan;
and other relevant works. It is submitted that 230.0 Km.
of sewer line has been laid till 20" May 2010, and out of
48 Km. trunk sewer laying work, the work in total 44 Km
ISS have been completed till 20" May 2010. It is submitted
that the work of construction of Sewage Pumping Station
| and STP has been started, and about 67 % and 97 %
A A work with regard to same have been completed till 20™
gD May 2010,

B
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Sewerage Works in Lucknow Sewerage District — |l
Part — | covers approximately 394 Km. of branch sewer
laying, and 91 Km of trunk sewer laying and construction
of one Sewage Pumping Station of 56 mid capacity. It is
submitted that wherein 15.0 Km. of sewer line has been
laid till 20™ May 2010.

Sewerage Works in Lucknow Sewerage District — Il
Part — Il covers approximately 310 Km. of branch sewer
laying, and 42 Km of trunk sewer laying and construction
of three Sewage Pumping Station of 56 mid capacity. It is
submitted that wherein 8.0 Km. of sewer line has been
laid till 20" May 2010.

True photostat copy of a chart showing physical and
financial progress of work under Jawahar Lal Nehru
National Urban Renewal Mission Programme (under the
Sewerage Scheme of District~l and Sewerage District—I1
[Part — | and Part - I1)] til 20™" May 2010 is being annexed
herewith and marked as ANNEXURE No. A — 12 to this
affidavit.

19. That it is significant to submit that the works done till 20"

May 2010, under Gomti Action Plan Phase —~| and Phase

— |l at Lucknow are detailed herein under:

(i). It is significant to submit that the construction work
relating to sanctioned schemes under Gomtii Action
Plan Phase — | have been completed except to three
works , which are under progress.

(ii). It is submitted that several works relating to Gomti
Action Plan Phase -~ Il at Lucknow have been
completed and remaining are in progress.

The true photostat copies of the progress details
relating to the work performed by the U. P. Jal Nigam

under the Gomti Action Plan Phase — | ;: Gomti Action

2

-

213
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Plan Phase — Il till 20" May 2010 with latest physical /
financial progress report are being annexed herewith
collectively and marked as ANNEXURE No. A — 13 to
this affidavit.

20. That as per report of the U. P. Jal Nigam, in regard to

345 mld capacity of Sewage Treatment Plant (STP), the
work are under progress and about 85 % work has been
completed till date. One unit of Sewage Treatment Plant
(STP) with 115 mid capacity will start w.e.f. 15" June
2010 at Bharwara, Lucknow and remaining two unit will
be going to complete till December 2010. The true
photostat copy of the progress details of the different
components of 345 mid capacity of STP relating to the
work performed by the U.P. Jal Nigam {ill 20" May 2010
is being annexed herewith and marked as ANNEXURE
No. A — 14 to this affidavit.

21. That the work of construction of THIRD WATER
WORKS is included in the project of Lucknow Water
Supply Scheme, Phase — | , Part — |, sanctioned cost
whereof is Rs. 388.61 Crore; and the same has been
sanctioned by the Government of India, under the
JNNURM. It is submitted that 8 Hectare land near
Katautha Jheel has been acquired for Third Water Work,
and the works for construction of boundary wall has been
completed. It is submitted that the irrigation Department,
U. P., has agreed to provide 100 Cusec raw water from
Sharda Canal for Third Water Works, and the
proceedings with regard to same are in progress. The
works for clear water treatment plant, 10 numbers of
underground storage tank, clear water feeder main,
development of intake works and dredging, development
and beautification works of Katautha Jheel are in

progress, and those are proposed to complete till June
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2011. A photocopy of the chart showing progress of
different component of Third Water Works is being

annexed as ANNEXURE No. A — 15 to this affidavit.
Q\//
22. That with regard to solid and_|fesasdens ctrvas’fe

management, the Nagar Nigam, Lucknow informed that

the report of NEERI, Nagpur has been received on 24™
October 2009. A copy of the said report of NEERI,
Nagpur has also been send directly to the Registrar of
this Hon'ble Court in compliance of direction made by
this Hon'ble Court on 15.9.2009. It is submitted that the
concerned departments are taking appropriate action as
per report of the NEERI, Nagpur by and as per directions
by this Hon’ble Court.

23. That in view of facts and circumstances stated herein
above, it is significant to submit that the Urban
Development Department, State of U.P. is taking all
necessary steps in the matter in question.

Lucknow

Dated : 27. 5 WO ’)\f\/&y

Deponent

VERIFICATION

|, the above named deponent do hereby verify that
(— -
the contents of the paragraphs 1 +o X of
this affidavit %etrue to my personal knowledge those
-
of paragraphs (4 "f‘a 22— are
true to my information which derived from the records

—
and those of paragraphs 2 =8 are
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based on legal advice. No part of it is false and nothing

material has been concealed, so help me God.

Lucknow

Dated: ’B\Dq/%/

eponent

|, identify the deponent who has signed before
\3)0.91

=0 Il

;{3071'1/ 27 9:/()
Clerk of the C_S. C--effice. 777—(189/({5733/»/!
Solemnly affirmed before me on at m./3 4%
p.m.by the deponent (Hik, Seikace P
identified by Sri clerk of CSC

office, High Court , Lucknow Bench , Lucknow.

| have satisfied myself by examining the deponent
that he has understood the contents of this affidavit which

has read and explained to him by me. QCI\\M\D
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD, SITTING AT
LUCKNOW.

WRIT PETITION No. 4436( M.B.) of 2003 ?}\-\Q
Sewage Treatment Plant Vs .State of U. P. & Others
ANNEXURE No. A - i
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD, SITTING AT o?’ J
LUCKNOW.,

WRIT PETITION No. 4436( M.B.) of 2003 2 \\’\

Sewage Treatment Plant Vs .State of U. P. & Others

MNEXURENo.A: 9
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G&IT- 4035 /9-5-2010-3074%¢ /08

ey,
i e T,
ey afm,
IR BT 96 |

Tl H,
yery R,
I090 s1q fm,
AGTF |

TR R S-S W ¢ R ) )W, 2010

fowa: A @ AT, TETe (FEWE W) @ aweld B uRET R PR wr
Hoiae” 3 AR A e |

e,

SF RwEes s W oHem #-97,022-0302,2010, RAiE 13.04.2010
T # IR 97 Fe MR g ¥ R N R Qo weee (R we) & ot
“OF 9T RYF PR A e & e 3G ToUid B S g% eM w0 2300.61
G % HNE HF WO 10,00,00,000/- (€0 T FAT AM) B ORI H T I
FriT e @ ol e af 2010-11 § qoufe g9l & @ Frafafed o6t o
Al & SdiF o T Te ey Wl weE & -

(1) TR R B HYER § e B B AFEHATAR R TR |

(2) I G A FRYE, I080 S@ Frm, weme qu B9 afkE, TR e
s & giveserygs Na IRg &% HFR/9RGY ®e §5 § oRig &
SRR

(3) U EURT RA TR N AW 5 1 Rar-FR $ ogER & = @
SR, P R R qur Gk oy o @ s e o 9%

AT ST AEATH T | ITRPRT FHOT G T A AEREEN, ION0, IR
B ST FFT A ) '

@)  igd H A E G BB S T /dve afew # 78 @ s

(5) b dEel @ @il & w o R o FeiRa @& w6 o=t et
F NG AT TR ST AR |

(6) ST ST I g F1gT/RoEe wd dwien iR 9am w1 § egdes
TS XS ® ST A AT H e Frafer s gt s SR

2- T IARY § R e g faiRe bl adt @ omuen fwel, susd #

A R PR/ qE AR A e seRd daied, S§ 6 R 8,

ghiea 1 3R FeiRe o7t @1 B TR @ e &, O @i Ba s sar

mmﬁasﬁmﬁaaﬂ%mwm‘ﬁﬁaﬁ%ﬁﬁﬁwﬁ%ﬁm!
AR S N

IS

e
e

GOFmSanctions-NV5{10-i1)S]

TR 2N
=1 e NG
SN \f;\'
., r ) ‘.\
{ ; s )
Y ey n
’ . m" ) | é
L \ ;

@@



2t- 25% @

-2~

3-  IF ¥ 9 i g 2010-11 & E-=@® @ I §eH-37 & I
TSN~ 2215-ORgf U FHE-02-STT T WBR-103-9 T oW WG @
FARTI-01-%i ARINHNE,/F% &R QRuiG AsHE-0103-78 e R saw
(70 uie &= HeERRR)-20-Ters SR /SNEH /A Herd” § W S S |

4- T IRy R Rwm & o dem: €-8-1685-89,10, R 20 w8, 2010 §
e I wenfa § IR R 1 @ B

I,

L

(g s Rsn)
faw gfm

WS- 4035(1)/A-5-2010-3079Te /08, TR/ |

gicfafy i @ gaanel @ s wrar ¥y o -

TEICTERBY (T qGI STHT), SOWO, SETEIIE |
BB, HAGRE B, TGS |
. oremfEEpr, W |
Free, Yo T STes R, S0N0 TS |
ot (3-8) orgvFT/ Rt (oMg-aa) STgrT-2 |
IR AEHR /Je /aerE JEe, SE @ Rafy @
Freft |, w0 =i, TR fawm R
AT S9T-3, 41
ME HIE |

ST 4,

S
(@%?W
frdy afem |
a

GOFinSanctions-NV5(10-11}51



P
-

- 29
IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD, SITTING AT -

LUCKNOW, o?}?%o

WRIT PETITION No. 4436( M.B.) of 2003

Sewage Treatment Plant Vs .State of U. P. & Others ﬂsq

ANNEXURE No. A - @ S,

HEI- 4415 /A-5-2010-56852 /09

M:
g T s,
faey afea,
I U= QTS |

qar #,
US+Y IS8T,
3090 St o,
TEGTS |

wfazmﬁa@m—s TS B ) wE, 2010

g Madl &R do, e (i www) & orl Sl B o dag. Rt
AT G AT G B T |

s oy w Hem: Wi-97,022-0302,2010, RAiE 13.04.2070 H@e
M FEA-3358 /11-5-2009-56awe /09, R 09.11.2009 3 2% & 43 e e
B R gom & 1 Mol e Ao, wes (R a3 o cdie Bt ond g
T, FPA T’ & H Y T A S g oI WO 1350.264 g 3wy ]
@AY WO 3,50,26,000/- (W0 A9 FAT Turg arg BT =0 W) B GO R
T wgE FEE wden § owie Bl ad 2010-11 § ymmtE el E @
ISR Tt @ gt & ot o Toud wE wed iR e w -

(1) SR ST S FRY%, 090 T R, aee qu ROY ate, T R
T & feemygE R SR w0 SR/ ARG €7 §% @ aRia a9
Y & A |

(2) 99T SO ARG BN BN 9 R R Ren-REet @ smer & aw &
s, frae feg R qw G wli oaes @ s dwm @ s g
A AT STEYEh B | SR T O R G HeeEi, 3040, SRR
Pl AN ST TR B |

(3) iR & S T R F P iy T A oanfhw § 48 o@ SR

@ [ dormel @ Wighy & T o) fRe oF Reife @ o 3 o
& Al 98 oI e @ o |

{3) Wﬁﬂ@ﬂﬁﬁﬁﬁ%@/@ﬁ%ﬁ@ﬂﬁﬁ%ﬁﬁﬁqmﬂaﬂﬁﬁ
WS BT B IG & I S AT B g e s

2- T R A faw R g PR Rl oot @ o Rerl, sl |

o R R e /AR AR s G awied, SRh Ry 2,

Griverd B3| Ak PR el w7 R s @ Reew @, @ Sefa ke e sl

ﬂﬂﬂfﬁaiﬁwﬁ?mmWﬁ_ﬁ._@?{”fﬁﬁ@lﬂ%ﬁﬁlﬁmﬂﬁ?ﬁﬁﬁi

; ,.._ ",.?"‘ ., -I
4% \"__‘Q\"\’ = %
A COF mSasictions- S VS DOE!



: A
—248 '}3’50 A

3-  O9 @9 9 AeE af 2010-11 & STE-EE B RN €EN-37 & o
s 2215-5myf T EE-02-IwHw Al GBR-103-a Td T WEHET A
RE-01-31 STEASHITE /&= E10 JURee Aed-0103-7 wget Pt s
(70 Sfer @ FEER)-20-TERF SFRH /M /I HeFdr” % T Skl S |

4-  TE RS P BNW # SeTEY GEn §-8-1684-3W /10, R’AF 20 wE, 2010 H
e 399 gedla @ o Re o @ E

AL,

S

(gt s )
fereie afere |

ge-_4415(1)/91-5-2010-5655€ /09 T TEfRAIT |

Ry Frafafed & gamd @ AEEs HEdE 8 AT -

e (FRT @A), I00, SHREIS |
FIRIHR, FAFE DRI, TGS |

TR, e |

Friers, gel U SHEE AW, I0M0 TGS |

for (2-8) STamT /R (3T4-Th) IFIART-2 |

afts Q@R o /aeas aaiasn, a° § Rafv &
froft wlkrE, =0 =, TR M T

O rgee-3, 41

e B |

AT 4,

S
G
fery ﬁﬂl

GOFinSanctions-N V5(10-11151



S

IN THE HON'BLE HiGH COURT OF JUDICATURE AT ALLAHABAD, SITTING AT

LUCKNOW. ‘\ 1 2
WRIT PETITION No. 4436{ M.B.) of 2003 2}

Sewage Treatment Plant Vs State of U. P. & Others
ANNEXURE No. A - Cj

H&A-3195 / At—5-2010-59%[T / 2007

WY,
fafrs R fgad,
oo @l
I TR I |

AT ¥,
gy feuw,
J0U0 e e,
IR YR TGS |

TR {A® JgarT-—5 ETe::  fadie: 06 WE, 2010

faws: Rl af 201011 & 0 Yueie sefew (e daeR) ©
mamﬁfmﬁmwéqaﬁmaﬁmﬁn

HEI%Y,
Gqﬁmﬁm%@aﬁﬂﬁagmﬁmﬁéwgaﬂ%‘%ﬁﬁﬁua'%
201011 ¥ Y Yaord eRfey Wfﬁmaﬂqﬁaﬂﬁfﬁfmmﬁgg

1. ¥ OIRT BT UQY WREN g GRI-THT WO ) T Rrden o
TR B Y foar S wen e (Gm—a) ATHN—1 B I
HEIT—f1—1-951 / TH—2010—231 / 2010, fe=ics 26 Hrd, 2010 ¥ &2
feen—fEe & e § v W

P Wwﬁm&mwmﬁmmmm
Wmmmﬁwﬁwﬁaﬁmﬂ?@ﬁﬁmaﬁ'%
TR (SO0 ST ) BY SUTR HRIAT SR |

3. ﬁwwﬁrmeﬁvwﬂuﬂaaﬁa&gﬂaﬁwmmqﬁw

WG & MR WX AT BT gUT P |

4. W@%Wﬁﬂﬁ@ﬁﬁﬁﬁw@wﬁﬁmmwi
aﬁmﬁawmmﬁzasﬁmaﬁ%ﬂﬁaswﬁﬁﬁumﬁ
A T BT T HRIAT SR |

5, Wwﬁmmmwmmﬁwmm
mﬁmwwwwammﬁmmuomﬁﬁﬁosms
211 & For T afard 2

6. ﬁﬁwﬂw&ﬁaﬁ@qﬁ%wﬁvﬁﬁﬁﬁaﬁnﬁeﬂ,ﬁmﬁ
@ I TE I ora ) o jE 2

7. WG ORI & Wy 99 WE SERa U em @ ) el o
ﬁwﬁﬁsﬁwﬁnﬁﬁm,muomaﬁmmaﬁwm
O ST HRIAT SRR N |

D \m\\\




—36 - X
3 7’7",1/ @1:5

.._._2_

8.  WHd B WM a1l gawilr & AW qe weue 9 Rten dioEr o
fearfia et grr smawms wewm RRET frar s sk Bl
Wad o R 4 < tRer wve B9 § Ryen dom & s
SHYDY M &, A ISl B ATt IR B IR AN @ahiai
GRS B A |

9. uRegg & Wag § oweg Ao e (e fawm) @ ufeysy
W19 /3 / 35—~3T-2 / 2009—46, b 13 F=ad), 2010 & v} @
TS W I giafes fear o |

2- T8 e A I v g fuiRa fRiftne el @1 suras s
SugH G i A/ qen /AR Saierd siar EEs S
ofelt o Rerfr &), gfRew w8 ) ol iR st &1 Rl war @1 Frrem 21
a#ﬁ@aﬁaﬁu%mﬁwa@amﬁﬁmmwﬁﬁ@m Y|
faaxur wfed e faumr &1 2 & o |

5= IH WY 91 IR a9 201011 & SmA-—wyd B R Fedi-37 @
AT ol M 4215—wagff qun WEE W goha uRerm—ame-
01—STelYfKi~101—w6d  Srorgfi~03—Tré Yo BeEl @ vl B
IRT—48—SirTa @1 & o) weRe era @ TR <len WRT

4—  UgE IRy fawm AW ¢ sunigelm ux TRM—§—8—1521 / §0—2010,
f&i® 06 W, 2010 # wrw AW wEHRY ¥ TR Y o @ 2
Heim—adiaa |

e,
Vi
( Al |ar Rad
faem wifzra |
qeq1—3195(1) / Ai—5-2010, afEwre

afafefa frfofe 1 el w saeae e g M-

1— ETESR, (eRa—uden) yov /G S0 o, serEEe |

2--  FETIEIGR, Ta¥ SIvET IHEI, 3¢ Ho, SSIETS |

3~ W HINIREHN, BT BIYiiR, GETS |

4—  TRR, R e, ;6_?; UST, TS |

5—  WER AUSHYERT, IR |

6— A Rrarieer), SO g9

7- OUR PIERER], SR Y|

8— WM fa Fee /g /aRs / rafietd s were e,
ST Y Rafy &)

9— e, o ud TR9we M, SR URY, oS |

10~ O (@a-Fgsy) sgum-8 /aoie AHIT—4, STR W39 9 |

11— G QST 3MATT—2, e fawm, Sov wRY, o |

12— TS B |

SHEIE
/W\/‘-E_Qyjé i \\N
ot swR fgad)
ooy wfe
g

, < /\
'Ufg/ ;



o o
7@

SMHATR I W=AT—3195 / Fi1—5—2010—59vI< / 07, f&i® 06 =, 2010
& Hel3 D

(eafy g wud ¥)

B0 SF9E &1 - e G-I
1 2 3
RE R 130.00
2 | AEgQ 40.00
3 | WY 280.09
4 | ORISR 277.80
5 | 3G 50.80
6 | TEHIRITIR 120.25

- 7 TET 49.74
8 | BN 7R 85.24
9 |[ZN 109.44
10 | dferagR 151.39
11 | STeiE 125.82
12 | e 44.05
13 | FARER 131.16
14 | 9BmEr 100.37
15 | qrar 9000
16 | &GS 23600 |

T 17 | reRen 66.00
18 |Ealg 1950
16 | 5200
20 | AR 29387
21 | ERY 94.49
22 | SRl 8957
23 |98y 68.61
24 | il 3447
25 | STESTEIgR 7830
26 |#%3 80.16 >
27 | 9mIUg 165.39
28 | MINTATETG 11800
29 | MAAgETR 4390
30 | g 97.07 :
31 | WERANR 192.95
32 | IOTHBRTIR 20000 |
33 | {RIGIEE 10607 |
34 | Iftdrge 7R 86.43
35 | QR 19110
36 | IR 7650

37 | gRIOTRA 30647 |

28 gealell 2000 |

bs<\°
f For B SN
e
> XA



22 g:),l."\

B0 SHYE W1 A i o=y

1 2 3

39 | TSGR 145.40

40 | SR 69.00

41 | Gd e 79.66

42 | oy 89.67

43 | 99Ye 47.10

44 | IREYR AT a

45 | HEITIH 25.00

46 | qafar 52.19

47 | FEAR 125.00

48 | 9%l 3400

49 | GOPIRTR 77 e

50 | RigrfTr 75.00 .
51 | aoTe 4158

52 | 9% e

53 | 9feram 75.10

54 | SEIETETE 96.11

56 | B 2900

56 | BaEyR 11339

57 | WAIWTe 15672 |

58 | FTMYR 55320

59 | BFR 8™ 164.37

60 | BwwETe 106.02

61 | B 94.27

62 | 3Ry 2297

63 | g<rar 51.10

64 | BulEre 4965

65 | IRTHITIR 2225

66 | ey 8619

67 | IRTSHT 142.40

68 | TIiugr 41.50

69 | SERMYR 41.15

70 | HTOR) 10.84

71 CIEE 14.00

- RIR 743632 |

(Pud wtewR Bte B ara gehiE ToR )

O

leé”g.c.

( AR fga<d)
ey @ |

}‘V

ok

3

‘v



R 7/7,&5 @
IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD, SITTING AT le

LUCKNOW.
WRIT PETITION No. 4436( M.B.) of 2003
Sewage Treatment Plant Vs .State of U. P. & Others
ANNEXURE No. A - /,(\

W Y32 /26-90%0—2010—28 IWT /2007

U§h,
WL,
faery gz,
TR TR AT |
4T
e e,
Bo%0 W i, e |
qOIC YhItS, THTST HedT qaTe: feid: 13 WE, 2010
fava— fawha af 201011 H i wifd We @H B s el wf
g TR &3 4 gl Wiy & amt @ o dvsum oo ¥g
R B G | |
HEIRY,

S vy & = ¥ 99 9% oe @1 PRy gon & 5 R ad
2010-11 ¥ TR W &9 @ 3 ol Syl Wift age g st |
S oy & @ & o) dveuw e B ¥ S U "Eed ety
0 20,00,00,000/— (W0 ¥ PN AMH) FA™ THUGAR Bic & AR T 53 o
@1 FrfoRaa wat & oefs wed wefy vem v -

- Wed g B OT9/STN ARG WRER 9O U9y WRGR BT
THoRHoTHON0 / Sovdodio &Y iR wee o Ren—fdst & amwy fear
SR |

2— WWWWW—WWH@%&WWHWa%WW
8 @ few SR gen i (Gmu-ame) s—1 @ eted §m
GeAT—dI-1-951 / T0—2010~231 /2010, femiie 26 wrd, 2010 & fRu @
e ®) e # a1 wRwT |

3— WG gRIN BT SWNT AT @5 § fvsum @) ey @ sl uv Ry
ST | Fenfaerd g meffiear & smaR 9) 9 B wge feaT SeEm |

4— NG gIRIR BT SMERV ydE FRYE, SoWo we BT o s gRy ey
|, TR e R, Sowe v @ oREeERwREd B o |
QIR SR FTRIT S98] 67 Suael &1 & SR |

5— WW@TWW%Qﬂ&gﬁ?&ﬁWﬁWWW%WWﬁHW

TIfea Sl & @l B fo dveum aifrere @ gRem Sy B w &
maﬁmlmﬁmwwwwm,mmmaﬁ
f&ai®  31.3.2011 G FomT AfYard 2

6— Wﬁr%@ﬁvaﬁ‘waﬁmmﬁwﬁmmaﬁardwﬁﬁ
mﬁlmmﬁozammﬁ'@aﬁﬂﬂﬁzﬁ@ﬁﬁﬁamﬁwﬁ
TG HRI™AT ARAT | i .

7— W/W%ﬁw&rmﬁmﬁmw(&mﬁ)aﬁﬁma
Wﬁwﬁm%ww%%mmm'gﬁﬁaﬁ
foar ST |

gﬁ )

5
.__//
L



110
-34- ?1"5 "’9

——

8— T YRIRT W SUSUR ST AEl B W T B B 98 R
SRA} |
O—  WIHT B TH Al eI B W g oMug @ R deen § e
ST gRT Sraeas wraur gl fear s sk ol e s o
i~ oRem s ey & Rrem o & ol oW W) A € ) Suew
BN arell e & AR aurewg weRidl Ff @ s |
2— 59 wreEeY § fwiRa fafre ot o1 sgues Ram/ suse § S
I FrEs /Jen /aks aaiftie) sorar WEre SR ok 9 Rufy ®)
FHRaT F | afe FeiRa oaf & 6 yer @1 fgem & o geRe B
Frefae gt o1 qifcg & 5 7 g A @ g ol Riee wRa e
o 1 % <1 o | :
— ST W BN a7 i, ol ad 201011 @ sm-wRE B aeE
W83 & I AATIMB--"4215—STelqfd qon WHIE W gofie uRera—o01—
TAYf—HAIST T —~789—3r g wfad} & o A9y gee aroi—03— Qe
ST arged &1 A Svsurl BT SRSOT—2—or =R B AR Sre WA |
4— TE ARy faed RrT & oremael  We—3$—3-020 /99-2010, R
1252010 H WI<T I9@7 \eafa @ Frfg 53 o1 )@ 2
HelT T T | '
CCEI)
/

SERIC)

faery <afe
|- M3 X (1) /26—9090—2010—qgfaAIB |
wfafed friferaa ot gamef vd onavas srfa & IfR—
1— W Wi, R e 9T, soso e |
- TEAIBR (THW) SITHTT, SOW0 STIENTE |
F-.- IR AvSAgE / Rrenfsrd), souo |

4— e, Y e, S0 aETe |

5— IR, a1 T4 9 |R e IR, ooy |
6— wfa fow Foas / g/ aRe /deiien s aees S
W= A Refy B

s BB, STATER 9o, TGS /TR BIVRSR, W0 |
8~ .= faca (@r—Frizo) SpTM—3 / wosTEoxo @ uRy |
9— TREE | :

(S fig)
I g |



¢

7’7,61

&

C ARy wE- Y32/ 26—90%0—2010—2899IC /07, f=i® 3%, 2010 Dl

RSN AR
eIy Fr’g w9y A)
B0 | WU BT A9 TWia e-=RIfRT
1 2 3.
1 | QT 12324
2 | FEgd 498
3 | 46.62
4 | f_iomere 40.27
5 | 3eiNTg 65.72
6 | HEMR — TR 55.74
T e 18.55
f 8 | preiRm TR 47.78
9 | F 25.34
10 | offorayR " 60.00
G . 84.59
12 | g 2237
13 | BHRER 20.35
14 | = 5163
L 158 | giar 35.55
16 | @+ 10.55
17 | Taeeh 12.02
18 | 8@l 11,52
' 19 [IHE 25.12
20 | R 4515
L2 N 44.39
. 22 |ewen 6.25 i
23 |¥=rg 2133 |
24 | dreiniig 3.70 !
L 25 | IEWiEIR 10.70 |
| 26 [*™Rs ; 1588 '« |
'27  [ermm | 5.54
28 | TioTaTeTe 37.21
29 |TaAgETR 8.39 *
| 30 |gerewmR | 5769 |
31 | WERARR 31.48 i
32 | gORmRTIR 10.16 |
33 | BRIEMETE 7.95 |
34 | SOIRETRe TR 7.71 |
_ 35 |’mQ 32.19 i
36 | favMR | 11.76 !

b 1 &
X \'

v
A=



- 7,'}68

L

37 | IRTUAY 77.50

38 | =ton 9.48

39 | IOy 3.60
40 SR lap e
41 | RARRR 354
42 | PSR 3792 |
43 | FVE 1343
44 | TREyR. 11536 |
45 | HERTSTTS 1659 |
46 | <arRar 2180
47 | BIITIR 3555 ,
I | 395 |
i s S 350 !
50  RagrelR 3.75 j
51 | JSTHITG , 6.21 . i
52 W% ! 9.48 |
53 ' gferar | 696 .
54 | goEEIg | 1941
55 | Brened) ! 4.96 i
56 | BEgR | 15
57 | 9aIaTg S5E5 T
58 | 19779 |
50 @R SEm 3081 |
60 | BN 5822 . |
61 - @wilel 9.32 K
62 3Ny ! 11.03 ’
63  T=in f 3630 |
64 . wBuETg J 37.67 1
65  SRSHITR | 7.77 F
66 IR 244
67 | INIEHI | 5.26 ,f
. |68 [uer 6.67 |
Q  TRMR PeeE
70 way 3.95
71 uERIEE | 8.12
= TR | 290000

|
(ETa 997 g a7y ) %
(S Trav fiE)
3 |fa |
15N



{blgy)ionh

<&

ok

I

@3 4T

LY

H

OMidLs

/]

BU0R o

£00Z Jo ('gw

-V ON SHMGENHY
BRI SA uBjg it ounealy sBemag
ONNOLILTd LM
‘FONMDMT

.IK.M.L.

UVETHYTTY LY SUALVLAGIT 4D LHN0N HOH S5 M0 2t Al

1Lk 6€ 1k 6E Lk 6F bbb eyl b
iBin b g Sl bk g bk § bbbl ph! g
bub%od £l ) Bl prw
Lk QT Lk (b1 Lk O] Apl/biendls Biah| bl % 0T-6007 hb
babfnd bl bt Bl g
itk £5T Lk 5T Lk £57 Up/blendlt bitk| bl & 60-8007 b °
tuhend b by Bl prg
Lk 049 bk (29 Lk 049 UEY/Dhabir hith| B0k & 80-£007 hb| 2
Lk 5z Lis 54 Lk 52 hahSed b Db & 0T-600Z hb
Lk QEZT Lk 0321 Lk 0EZT buhEnd bl 298| & 60-8007 hk
bl 60% Lk tOb Lk 60b hehSed bl Wap! ® 80-£002 kb| T
bithlt: halhllh
I3h QIS ple 1% ki 12h
lofSh L BBRL Lb T 1BiE ph B pi joh BLK Bt Kb ki LoD g b Lk 9
Egﬁgﬁﬁﬁﬁagr@g%%ﬁmEEEE%%%E% g 0bbl bl Lielay) g
(31
Biieti plte e Bpdp i)
00 07 “Sxlelhte L't 0046 s 20T /51 0lit0%) 27'¢ e 1 % 83607 el TE€€T JIETTY QYT
(Bl Lk & - 1Bl bk €6 b £b Bk eyl ‘€
1Blp gk 1 B e 7| bk bhbE el e
bl
Lyltbl] BEipie 7 b bbbk T Bk Le gy Ba b g b Lk T oh Bl b 9 Ble wb 27| b 17 bbbk bl 12
pieie & felbine Dk Blb behhl) 2 |
fina ,.w_mww 9] B .- 1Bk kb oob] b o 1s% (b et paiban)NbRY pi] T
¥ besble “kb2lie'h LY kil
b Y 9 3 s ¢ z T
ik 5% gp op
bbffte Lk 5% @b 01025008 | 0507 40°0E B 60°650 10 s & 40 eorgo 1 lde Lbilbar bith 0g
(i 2p= 0w}
Eﬁgﬂﬁgw%gmt&%



Lus sprjewncissaiBodissaibaud:p

bl _ww%% r\\ﬂ%ﬂﬂ\

= 0000 0Leez 018'9g (Sh: o) b ] -7
nEL0z 0EL0z = (B0 2} (be) ot bpey] -1
: EPPLE {e2e'9) (bbeyin Lhiby) Dl
ey
Itk € (gL ish 95} 1ispd bhgh el ¢
-- - - U] o (*hirh 008T & 057) 2egp w3l z
"l %] 00'8 "% 00'3 -~ "Lt OTE 1B "hivhi 00Z/0ST Mk bets| 7§
Rllti 2bjusf )
11-plh 11 -2L5s] Iodblh MLES]
0000 09228 09228 (20 "9) kB bus| -z
0Z6'Y " 026v = (B -2} (kbo) gk blppy -1
9L'z9z (B0e2) (Rhodh Sbips)
Bt bl e
b T (11l by 95) ity Lifh Inplf ¢
— - -- el 6 (kb 008T B 052) 2kl 43| ¢
‘et 00°ST W) 00°S5T — "l el beg 5B “bd'kh 00Z/0ST 2ol Balls| 1
Rl el (i)
1-2lh 11T 2638 kbl BhRE
0£5'62 08298} 0SZ'601L (spe o) bk bW 7
nge'gz 005 bEL 051°901 (204 *2) (bt} ok bipp)| 1
£2982 (e (bloyh BB B bib)
ekt pipel] (b
-- - - 22l b “hivih 0007 - bi biain] 5
%ST %26 %22 Ll T {lgrbi'kh bT) 2 22 ]+
% %29 %09 bk T (1pBirih 95) LIsp) bhelh ko] €
‘{2'%] 006 ') 00' b Wl 00°sE W%l 8 (bi‘kd G08T & 057) dblp 43 2
Yl 00785 " 4%l 00°0EC el 00°SZT "' %] 682 1515 “hivkd 00Z/0ST 2bJ Balls] T
it wjue} (ie)
[—2B33e] Bl SEBD
L 9 5 v £ Z T
Rl b8 wb o107 et
e 4 ot 1B Rt 1% pefh r
e %ommm,.\wwmw Em_mw #b 0T0Z'S0°07 by | 1@ 6002°21b0 3y FERRE a b

(ke 2pe -9
(b aebr i bdr o} ek 1o Al bl b BoRh® @ 6002°21°40 Lllb Bplie © bidbls ko bipbil

E.E&Emaomﬁwmrmwﬂﬁmpg.gﬁaw

o a ] v (TN
SIY0% d'NIBBS S\ o Weuneaty abemag
£00Z Jo ('8'W J9chy 'C.I NOLLILID Lum
RE MoNYONT



D kbl B D () Ewm )l

T A

Lus speiewnoissaubondissastoud:p

000°0 0591y 059t (pe "2) kb pis| -z
£9L0 " oo 971y (2% -2) (ble) Wk blpp T
2G'8Y I SL PR (s04'2) pEe)jh b
Qb pipyl (k)
%4 %04 %%9 %00} blia - ple bblell 17
1o Joh Lk 9 il g - piolek bhpl| of
1oh b Lk 57 bk G - 24 Ligdh| g
oh 1ah [T Bl - lodknlie hik| 8
1oh 1oh Lk T I T - 20l 2ap203 boblB|
1ob 1oh b g Lk 8 - 2bbils[ 9
1oh oh Lk b Lt b - 2plbb 423 ¢
=5 1ok 1k w2k 07 ok 07 - L3I dbB| b
.2l 0gg 220 0049 220t 009 22l 5262 22l 5262 - bh LD ¢
it {%58) Lb T {2602) Lt
i ik 2yl (998T) Lk ¥ ‘lok b § ‘loh Lk § Lk 9 Ik 9 - LI} Lhdlh boblp| 2
B Bl 0ol (%08) bis T+ b § | (%08) Lk T + Lk § Lk 9 i 9 - plb ls 2l cBe| 1
ks 2Rl (i)
L 9 S ¥ £ z 1
bkt B8 Bl 610z ;
ey Rats 2% Rt B8 pfp .
e @mo m,ﬂ....._nwmw_m” MMW b 0I0TS007 Gy | @ 600z ZLYD y | P HRMRH i -
(ke 20 "2}
ol bhis lklole plt Dbl

Blieki I [blth bl bt MDbhd & 600T°ZT PO it/ JRbl % bidblhe ap bilsbll
DLB ‘bl Do 0K 02 Bl Ink+his] okBK |Phile ‘Ghabkidl RRIbke

<)

et

iy

=¥ 'ON JUNXINRY

SISO Y 'd (140 9JBIS S JUBld JudtUIREL L JbERLS
557 €002 1o LB'W )SCPY ON NOILLTd LINM

o



Lus speyeuuossafodissaibod:p

(talek) Jiok gt ’ XA\V\KL
Y
0S0'%S 60.pE 90'€6Z (3pe @) kb bik{ 2
) SPElE £0°052 (o -2) (eke) Mk plpgl 1
o L1biv0e92 (spw2) predih Dbibd
Rk ipkll ()
%P T g %00} Blie - bl wblpl| 71
%02, %0L %001 Bl ~ il pBEl| or
- %95 %56 Ik 86 Blio - 2l bhgh] ST
- %001 %001 %001 Bl - L2tkpe kb +1
%0t %08 %02 %08 Blls - latilisbinl €T
%0l %05 %0Y %08 Bl - lelebl 7T
13 [t beBh BB DY) $f Lk 9 Lk 9 i 12 bis 17 - hafisb) I BRIE] 1T
%00T Lk § %00T kb § Lk § 4k S - (2AB) Bieb] M 2D B[ o7
-- %086 Lik: 1 +%00T Lk 9 { %06 Lk |+%00T L 9 b / Ll /-20Blle LIERE Lhh bblR| 6
12 i3 [20 pkb lb b T %eT Lk T %88 Il: 1 %EL Ik T kb € bis € - Daliy 2es2)3 bl 8
%01 %6 %58 L T b T - LISRE bbb k| £
= %001 %00} bk ST L 67 - 2BbIa| 9
%06 %06 Ish TT kb 1T - 2pibb 4l §
- 22l 094E 2k 09bE 2i: 7609 12|k 7609 - B3I bR b
Y21k 918C 221k 00051 220 HBITT 220} 55681 22k '6S68T - Lk LRl €
%SGE Lk T %G6 Lk L+%S6 Lk OT | %09 Lk 1+%56 Lk 0T bt 1T b TT - LI} bhelh bblp| ¢
%0E Lk T %G ek | +%86 Lh/T | %GOLL | +9%G6 Lib/T Lk 81 i 8T - plb If Sab 30| T
Ryl bt (i)
L 9 g v £ 4 1
ik % &b 0T0Z o oy .
whie | 500z b b pejP pet o] ol T pe
£ 6002°ZT b0 ikb| &b 0T0T'50°0C Slkp | & 6007140 2| ;
(i 20 o)
b3a bipY Ll bl (bl

4T

Rk i itk bl b&Y Dbnd % 6002°ZT 40 Sellad] IERUIS & bidblhe ban b0k
D ‘hbkf Blo OL

» ‘Blbd lalesbls] lokBK (Dl ‘Ghebkidk I

EQJL

.

YA ';{)-,



s (z/ﬁz
IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD, SITTING AT

LUCKNOW. 7?'13

WRIT PETITION No. 4436( M.B.) of 2003
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD, SITTING AT
LUCKNOW.
WRIT PETITION No. 4436( M.B.) of 2003
Sewage Treatment Plant Vs .State of U, P. & OtheV

ANNEXURE No, A - M [ = =T

y BRIEF NOTE ON PROGRESS OF THIRD WATER WORKS
AT GOMTI NAGAR SANCTIONED UNDER JNNURM

Work of costruction of [[I'Y Water Works is included in the project of Lucknow Water
Supply Scheme, Phase-f, Part-l sanctioned cost Rs. 388.61 Crore, sanctioned by Gol under
JNNURM. Cost of I1I" Water Works & related works included in above project is Rs. 172.93
Crore. p

8.00 hectare land near Kathauta lake is available for I Water Works. Source of raw
water is Sharda Sahayak Feeder Canal near Moradabad Distributory. Irrigation Department has
already agreed to provide 100 cusecs of raw water but formal G.O. has to be issued. To provide
raw water from Sharda Sahayak a proposal of Rs. 19.01 Crore of Irrigation Department for the
lining of different canals and construction of head works etc. is included in the sanctioned project
and out of which Rs. 15.00 Crore has already been released to Irrigation Department. In additicn
to this, Rs. 2.00 Crore has also been paid to Irrigation Department for the construction of retaining
wall & other safety measures required for feeder canal.

Proposed works under [II" Water Works are construction of head works at Sharda
Sahayak intake site (by Irrigation Department), 10.50 Km. raw water rising main, dredging,
development & beautification of Kathauta lake, treatment plant - 80 MLD capacity, underground
reservoirs-12 nos.(6 nos. each for Indira Nagar & Gomti Nagar areas), 27.5¢ Km. clear water
feeder main & 30.80 Km. clear water rising main. Against above proposed works, works of
construction of _tfe;atmcnt plant, t0 nos. underground reservoirs, clear water feeder main, lining
works of canals by irrigation Department and dredging & development works of Kathauta lake
are-under progress. Overall upto date progress of various components of the 11 Water Works is
about 54%. During canal closure period, water stored in Kathauta lake will be utilized as raw
water for treatment plant. Till now Rs. 213.79 Crore (Central, State & Lucknow Nagar Nigam
Share) has been released to U.P. Jal Nigam (Construction Agency) by Govt. under Lucknow
Water Supply Scheme Phase-1, Part-I. Out which Rs. 212.66 cr. has been spent against whole
project till date. Out of this total expenditure, Rs.72.21 Crore has been spent for the works of [{I™
Water Works. All works of 11" Water Works are proposed to complete by June 2011.

2452010 R
Project Manager,
Peyjal-ii,

m U.P. Jal Nigam, Lucknow
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DESCRIPTION OF WORKS RELATED TO III" WATER WORKS

K Description of Work Cost Total Present Status
No. [ Civil E/M
1= | Canal lining & head works. 1901.00 - 190100 | Work is under execufion by
Irrigation Department. Rs. 1500.00
Lacs has been given to Irrigation
Department against Rs. 1901.00
Lacs Work of construction of pre-
settling units started.
2- | Intake and pre-settling units. 30.75 1693.68 1724.43 | Civil works awarded. Rs, 200.00
Lacs has been given to Irrigation
~ Department for the construction of
retaining wall for the safety of
feeder canal & related works,
Felling of trees at proposed site has
l got done by Forest Depariment.
Work of retaning wall under
progress.
3- | Treatment Plant-8¢ mid and 1239.81 | 201767 | 325748 | Work is under progress, approx-
intake well at Chinhat lake. 54% work completed.
4- 1 Raw water rising main 2254.52 - 2254.52 | Work awarded & supply of pipes
and laying started, till date 450 m
R laying and 505 m supply done.
5- | Dredging & development of | 240388 - 2403.86 | Work in progress. Approx-60%
‘Ch'inhat lake. work completed.
8- | Clear water feeder main 2892.65 - 2892.65 | Work in progress. 21.53 Km. line
taid out 0f 27.424 Km.
7- | Rising main to fill the existing | 1538.72 | 78895 2327.67 | Construction of 10 nos. C.WRs. is
~er head tank from proposed under progress. tender process for
C.WRs. & construction of rising main finailisd and work
J C.W.Rs. started..
8- | Construction of office | 531.44 - 331.44 | Construction of boundary wail and
building, boundary wall etc. office bulding completed.
Remaining  works are under
progress. .
S iy GTotal [12792.75| 4500.30 | 17293.05 A e S

Project Manager,
Peyjai-1l,-
U.P. Jal Nigam, Lucknow
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IN THE HON’BE HIGH COURT OF JUDICATURE AT
ALLAHABAD, LUCKNOW BENCH, LUCKNOW
IN RE:
WRIT PETITION 4436 (M/B) of 2003

2010 AFFIDAVIT

\2154296 g

¥ 4 yltft:! P> e
Sewage Treatment Plant = Petitioner
VERSUS
State of U.P. and others --- opposite parties

STATUS REPORT ON AFFIDAVIT ON BEHALF OF JAL
SANSTHAN, LUCKNOW IN COMPLIANCE OF ORDER
DATED 25.05.2010 PASSED BY THIS HON'BLE COURT

I, D. K. Sharma, aged about 58 years, S/o Late D. L.
Sharma, presently working as General Manager, Lucknow
Jal Sansthan, Lucknow, the deponent do hereby solemnly

affirms and state on oath as under:-

1. That the deponent is impleaded in the aforesaid writ

petition as opposite party and as such he is fully

conversant with the facts deposed herein.

That this writ petition when listed on 25.05.2010 this

Hon'’ble Court was pleased to direct the Lucknow Jal

Sansthan to file status report with regard to supply of

\ drinking water through out the city of Lucknow
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indicating the number of Hand pumps installed

throughout the city of Lucknow.

That in compliance of the aforesaid direction the present
affidavit is being filed thereby mentioning the steps
taken at the end of Jal Kal Department, Nagar Nigam,

formerly known as Lucknow Jal Sansthan.

That vide Government Order No. 380/9-2-2010-
58/Misc./2007 Lko dated 04.02.2010, the Lucknow Jal
Sansthan, Lucknow has now been merged with Nagar
Nigam, Lucknow and after assimilation of the Jal
Sansthan,' Lucknow with Nagar Nigam, Lucknow the
functioning of erst-while Jal Sansthan, Lucknow are

being performed by Jal kal Department of Nagar Nigam.

That it is pertinent to mention over here that Jal kal
Department is divided in six zones throughout the city
of Lucknow whereby drinking water is supplied
throughout the city in all the zones by means of 559
Tube wells and two water works which are situated at
Aishbagh, and Balaganj, Lucknow respectively. The
details of above mentioned 559 Tube wells installed in
all six zones through out the city are as follows:-
A. Zone 1:- The following locality/areas which covers Lal
Bagh, KKC, Ganesh Ganj, Husainganj, Meera Bai
Marg, Gandhi Nagar, Narhi, Hazratganj, Raj Bhawan,

Rana Pratap Marg, Ashok Marg, Jopling Road, etc.
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the said area has been supplied water by means of
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